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continues. The State Government has made
numerous representations for withdrawal of
the system in the interest of the development
of the State. But the Centre is yet to respond.

The RAP is a downright discriminatory and
retrograde measure. Thers are several States
in the country like Punjab, Jammu and
Kashmir, Himachal Pradesh, Gujarat, Bihar,
Uttar Pradesh and West Bengal, having in-
ternational borders. May I ask in how-many
of these States the system has been
introduced? To my knowledge;, in not even
one. The restrictions were recently lifted from
Sikkim. There is no reason why they cannot
be lifted from the North-East. This kind of
discrimination is not at all healthy for national
integration.

I would like to emphatically say that by
continuing the restrictions, the Government
itself has deprived the country of foreign
exchange worth crores of rupees. This
wastage not only affects one State or one
region. It is a national wastage which a poor
country like ours cannot afford.

The Goverrment propose to celebrate 1891
as the Indian Tourism Year To make the
occasion more meaningful and to reduce
regional imbalances, the Government should
initiate immediate steps for lifting the restric-
tions on the entry of foreign tourists in Assam
and the other North-Eastern States and allow
these States to develop tourism and develop
their economy as well.

Thank you.

THE VICE-CHAIRMAN (PROP.
CHANDRESH P. THAKUR); Now we shall
take up the Constitution (Scheduled Castes)

Orders (Amendment) Bill.  1990. Mr.
Minister

CONSTITUTION (SCHEDULED
CASTES) ORDERS (AMENDMENT)
BILL, 1990
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The question was proposed

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Mabharashtra): Mr. Vice-
Chairman, Sir, it is w!th a profound sense of
pride and happiness that I rise to support this
Bill which has been apply described by the
Minister as a non-controversial Bill. When we
enact this Bill today, I think, the House will
agree with me that this House, and through
this House the entire nation will be paying
homage to three gereat sons of our great
motherland. The first is Lord Buddha because
he preached a casteless society through his
doctrine of Buddhism. Then comes Mahatma
Gandbhiji who also sacrificed a good part of his
life
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to remove the blot of untouchability
from our Society. And we
have the last but not the
least, Dr. Babasaheb Ambedkar
who was the architect of our Constitu
tion and who as the Chairman of its
Drafting ~ Committee contributed S0
significantly to these provisions in the
Constitution. I had occasion to attend
more than a dozen prayer meetings of
Gandhiji. He wused to live in those
days in Harijan colonies. That had a
very deep impact on me as a child. I
still  remember Dr. Ambedkar coming
to m, family temple. It is a temple
of Lord Murlidhar in Thakurdwar in
Bombay. In 1934, when it was opened
to........

THE LEADER OF THE OPPOSITION"
(SHRI P. SHIV SHANKER): Mr. Vice-
Chairman, Sir, I wanted to raise a basie
question. While we are for the Scheduled
Caste converts to Buddhism being provided
all the benefits under the Constitution; as the
Bill has come, I just wanted to bring, to your
kind notice that unfortunately the Bill does not
serve the purpose for which it has been
brought. I discussed this partially with the
Minister of Welfare. If you permit nwr, I will
just explain this.

Sir, the basis On which this amendment has
been brought forward is article 341. Clause
(1) of article 341 says that the President shall
notify— of course, in consultation with the
Governor, etc,—in the various States, at the
advent of the Constitution, as to which are the
communities which will be Scheduled Castes.
This is the purport of clause (1) of article 341.
The purport of clause (2) of article 341 is,
once the notification is issued by the
President, any deletion or addition can only be
made by Parliament.

What is it that we are trying to do now? We
are trying to add in the notification the
converts to Buddhism from all these
communities, 1i.e., the Scheduled Caste
communities. It is this which has to be added
in terms of article 341(1). It will be a
substantive amendment, as a result of which
those
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Buddhists, i.e., those Scheduled Caste
people  getting  themselves  converted

to Buddhism, will be entitled to all
the benefits that are provided to the
Scheduled Castes. I regret to say that
that  substantive amendment to the
notification has not been brought for
ward in the Bill. There is no word
about that. The notification that had
been issued in terms of article 341(1)
has to be amended. That part has not
been taken care of. What is it that
has been taken care of? If you see
the Bill for example, clause 2 of the
Bill says—of course, clause 1 relates
to the Title—"This Act may be called
the  Constitution  (Scheduled  Castes)
Orders (Amendment) Act, 1990—"In
paragraph 3 of the Constitution (Sche
duled Castes) Order, 1950, for the
words 'or the Sikh', the words, 'the
Sikh or the Buddhist' shall be substi
tuted". What is paragraph 3 of the

Constitution (Scheduled Castes)
Order, 19507 Paragraph 3 says: "Not-
withstanding anything contained in

paragraph 2. no person who professes a
religion different from the Hindu or the Sikh
religion—the words or  the Buddhist' will be
added now—shall be deemed to be a member
of a Scheduled Caste". This means, persons
who are not Hindus, Sikhs or Buddhists,
would not Come under the category of Sche-
duled Castes. Does it serve the purpose? It
will not serve the purpose unless you amend
para 2 of the notification which had been
issued by the President originally. You
should have said by amendment:
"Converts of these communities to
Buddhism". If you do not say so, the purpose
for which you are coming forth with this Bill
shall, in  no way, be satisfied because the
substantive part you are leaving as itis. You
are only making a change in the paragraphs.
The only thing you want to say is "Other than
Hindus,  Sikhs or Buddhists". They cannot
be members of the Scheduled Castes.  This
is accepted. But then, what happens?
Supposing, I am a Madiga in Andhra
Pradesh and 1 get myself converted to
Buddhism tomorrow.  Unless you make it
clear in the notification itself that whoever
Converts himself from these communities
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to Buddhism shall be deemed to be a
Scheduled Caste; unless you provide for it in
the main notification in this form, any
amendment that you are making will be void
ab initio. 1t will not be legal. It will not serve
your purpose at all. The court will strike it
down any time if a non-Buddhist goes to the
court. Kindly see the Bill. I have given the
example of clause 2. The same is the case in
regard to clauses 3, 4, 5, 6 and 7- The amend-
ments tare of the same nature. From time to
time with reference to Jammu and Kashmir,
with reference to Dadra and Nagar Haveli,
Pondicherry, Sikkim, these notifications were
issued, including the castes in those States,
bringing them within the purview of clause 1
of article 341 in the notification itself. There
again in every order that has been issued, in
the clause they have said: "Other than Hindus
and Sikhs are not Scheduled Castes." In that
other than Hindus and Sikhs' you want to add
'Buddhists'. But then what happens to the
substantive part of notification itself? I am
sorry to say, there does not seem to have been
given a careful thought to the whole matter. In
the absence thercof, this Constitutional
Amendment will he wholly nugatory and it
will be ineffective. This is what I thought I
should bring it to your kind notice.

SHRI PRAMOD MAHAJAN (Maha-
rashtra): Sir,....

*THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Are you. on
the same point?

SHRI PRAMOD MAHAJAN: Yes,
Sir, hundred per cent on the same
point.
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"Notwithstanding anything contained in
paragraph 2, no person who professes a
religion different from Hiridu or Sikh
religion, shall be deemed to be a member of
Scheduled Caste."

[The Vice-Chairman (Shrimati Jayanthi
Natarajan) in the Chair.]
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THE MINISTER OF STEEL AND
MINES WITH ADDITIONAL CHARGE
OF THE MINISTRY OF LAW AND
JUSTICE (SHRI DINESH
GOSWAMI): Mr. Shiv Shanker, the Leader
of the Opposition, has raised a legal point and

I would like to reply though it has been taken
care of by the hon. Member.

Who is a Scheduled Caste has been defined
in article 366, sub-article (24)
which says:

"Scheduled castes" means such castes,
races or tribes or parts of or groups within
such castes, races or tribe as are deemed
under article 341 to be Scheduled Castes
for the purposes of this Constitution."
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Therefore, those castes, races or tribes or
groups or parts within those castes, races or
tribes, who will be deemed under article 341
to be Scheduled Castes, will be for the
purpose of this Constitution treated as
"Scheduled Castes". Now you have to come
back-to article 341 which says:

"The President may by public-
notification, specify the castes, races or
tribes or parts of or groups within castes,
races or tribes."

This means that the caste, race or tribe or a
part of a caste, race or tribe, will be
'Scheduled Caste' if the President in exercise
of his power under article 341 notifies. There
are different Constitution (Scheduled Castes)
orders where different castes or tribes or parts
have been notified as Scheduled Castes and
Tribes. In this order also what is specifically
said under sub-clause (3) is that no person
who professes a religion different from Hindu
or Sikh shall be deemed to be a member of the
Scheduled Caste. Therefore taking into
account the example given, here in
Mabharashtra, '"Mahar' has been notified has a
caste which comes under the Scheduled
Castes. Now sub-article (3) of article 341
says, if you are a Mahar, you are a Scheduled
Caste But no person who is not a Hindu or a
Sikh can be a Scheduled Caste. Therefore, if
there is a Mahar who is a Hindu, he is a
Scheduled Caste; if a Sikh also comes under
that, he is a Scheduled Caste. But if a Mahar
embraces Christianity or Buddhism, he is not
a Scheduled Caste because no person except a
person belonging to Hinduism or Sikhism can
be a Schedule” Caste.

What has been done now is that the person
who is a Hindu, a person who is a Sikh, or a
person who is a Buddhist, can also be a
Scheduled Caste. That does not mean that
every Hindu, every Sikh, or every Buddhist
will be a Scheduled Caste. Every Hindu,
every Buddhist, every Sikh who comes within
that Schedule in which the sub-castes have
been described will be a Scheduled Caste. If
he is a Buddhist, if he comes within any of
these sche
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dules—for example, Mahar is there; up till
today a Mahar in Maharashtra, if he was a
Hindu, was a Scheduled Caste; if he was a
Sikh, he was a Scheduled Caste; but if he was
a Buddhist, he was not a Scheduled Caste
because sub-article (3) says, no Buddhist can
be a Scheduled Caste. What we have now
sought to do is that even a Buddhist can be a
Scheduled Caste. From the moment onwards
when this constitutional amend ment will be
notified, a Mahar belonging to "Buddhist
Mabhar" also will be a Scheduled Caste and
therefore this will, take care care of that. We
are not adding to this caste Order by bringing
in some new caste. We are maintaining this
caste as a Scheduled Caste except that the
Buddhists who, because of the operation of
sub-clause (3), could not be a Scheduled
Caste in spite of the fact that he was a Mahar,
but was a Scheduled Caste if he was a
Hindu—now that disparity has been removed
by. saying that a Mahar, whether he is a
Hindu or a Buddhist, will be a Scheduled
Caste and, therefore, I feel that the objection
raised by Mr. Shiv Shanker has no valid force.

SHRI MADAN BHATIA (Nominated):
Ma, I be permitted to submit a few words?

SHRI P. SHIV SHANKER: Madam since [
raised this objection, I should say a few words
on the point raised by my friend. I regret that
the interpretation that is sought to be put
creates more complication so far as
jurisprudence itself is concerned. Now
assuming for a moment that we accept the
argument that is being given by my Mend, it
means a man who-gets himself converted to
Buddhism, carries his original caste along
with him, which is not the concept in
Buddhism. Equally, supposing tomorrow you
are going to add "Christian" in paragraph (3),
that means a person who might become a
Christian but who might belong to the original
caste, carries that caste alongwith him
notwithstanding the fact that he becomes a
Christian. Equally tomorrow, it amounts to
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saying that if a Scheduled Caste man becomes
a Muslim and if you like to add "Muslim"
word to paragraph (3), and if I have to accept
your argument, that man carries that caste
along with him to the religion which he
converts himself into. It is a very dangerous
proposition.

SHRI PRAMOD MAHAIJAN: It is a social
protection that will be available to them.

SHRI P. SHIV SHANKER: I am not asking
you to give a reply. I am just making my
submission. And I am giving an example to
test the proposition. I must be allowed to say
what [ am saying.

Therefore, my submission is that if you look
at Art. 341(2), it only refers to the changes in
the notification in clause (1) of Art. 341 and
nothing else. That notification you are not
changing. Without changing that notification,
you are adding the word. That means you
would like that a person should say hereafter,
even though he may be a Muslim, "I am a
Chamar Muslim, a Chamar Christian or a
Chamar Buddhist". This is the approach which
you would like to take, which is wholly wrong,
which gees against the wsic tenets of these
religions where they do not believe in the caste
system at all. This is an innovation which, if it
is to he supported, would amount to saying
that you are creating a situation which will be
constitutionally invalid. We are interested that
the Scheduled Castes people who convert
themselves to Buddhism, must be entitled to
all the benefits that the Scheduled Castas
members have. (In-ferruptions), Whatever it is,
I am not going into that. Whatever consti--
uional guarantees are there, let them have [ am
saying that unless you make a substantive
amendment in the notification, this amendment
cannot be tagged on to the substantive portion
of the notification, and therefore it is illegal.
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SHRI KAMAL MORARKA (Rajasthan):
Mr. Shiv Shanker, with your permission I
would like to say this.

If we have to go by what Mr. Shiv Shanker
says, then, just to understand trie situation,
then, in the original notification you must
have to add all the Buddhists. (Interruptions).

SHRI P. SHIV SHANKER: You read Article
341(2). Article 341(2) is about any amendment
that you would, like to make in the original
notification that has been issued by the
President. It is only that the Parliament is enti-
tled to do. What I want to say is only this. "The
Buddhist converts of all these above
communities" has to be added in respect of Para
2 of the order.  (Interruptions’)

SHRI ANAND PRAKASH GAUTAM
(Uttar Pradesh): I am a Buddhist Member.
Let me speak. (Interruptions) .

SHRI P. SHIV SHANKER: I would just try
to say one thing. I am not expecting that the
Government will accept my argument. But I
thought that I should go on reocrd so that if
the matter goes to the court, it may not be said
that the Members of Parliament were not even
conscious of this.

SHRI KAMAL MORARKA: On the objects
of the Bill there is no disagreement. It is on the
manner of doing it.Mr. Shiv Shanker's opinion
is on the way the Bill has been brought. The
Government's view is that the dis qualifying
provision has to be removed because Article
341(2) does not disqualify a Hindu Or a Sikh.
We are adding "Buddhists." They are dis
qualifying religions other than Hindu and
Sikh. It is the other way round. (Interruptions)
By adding "Buddhists" we feel that that
disqualification will go. That is our view.

But what Mr. Shiv Shanker says is very
valid. We should take it into account. If we
find that the original notification is to be
amended, the Government can certainly come
again. But in the meanwhile, I think, the
Bill
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should be passed so that the object is served.
(Inttrruptions)

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): One minute, I
will just call you one by one. Mr. Madan
Bhatia.

SHRI MADAN BHATIA: Madam, Vice-
Chairman, I want to place before this hon.
House the history of Article 341 to understand
really its importance. When the Constituent
Assembly was considering the question of
giving special benefits to the Scheduled
Castes, the original Draft Constitution which
was framed by the Constitution-makers in
January or February, 1947 or 1948, did not
include Article 341 of the Constitution. It
contained a Schedule containing the list of
various castes which will be treated as the
Scheduled Castes, and the object was to give
the benefit, special benefit to all those persons
belonging to the castes which figured in that
particular Schedule. So, at that time during
the discussion in the Constituent Assembly a
demand was made on behalf of the Akali Dal
Party that four castes belonging to the Sikhs
should also be included in that Schedule. One
of the castes I remember.

I had no intention to speak, but i am only
sharing my thought with this hon. House from
my study which I had carried out much
earlier. One of the castes, for instance, was
Ramgharia. So, four castes were mentioned.
They demand that these four castes should
also be included in the list of Scheduled
Castes. There was an opposition on the
ground that the Sikh religion does not
recognise any castes and it would be a
retrograde step to include any person
belonging to the Sikh religion in the list of
Scheduled Castes. It would, in fact, amount to
denigration of the Sikh religion. This matter
was hotly debated and Sardar Vallabhbhai
Patel ultimately made a speech in the
Constituent Assembly. He said: "I expected
and I hope that my Sikh brethren in the
Constituent Assembly would not denigrate
their own religion by talking about castes in
their religion when their  religion  was, in
fact,
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founded on the concept of extermination and
elimination of castes. As a temporary
measure, out of expediency to satisfy them,
with much unhappiness and with much,
reluctance, I recommend to the Assembly that
these four castes should be included in the
List." After that this draft Constitution
underwent a lot of changes and the ultimate
Constitution which was adopted did not
contain any Schedule of the castes. It
contained Article 341. Article 341 falls into
two parts—Clause (1) and Clause (2). Clause
(1) says that the President will declare for
each particular territory which castes shall be
recognised as Scheduled Castes for the
purpose of enjoying special benefits. Clause
(2) provided that once this Order is made by
the President, that shall be final; and if any
amendment is to be made to this Order, it can
be made only by an Act of Parliament.

In 1950, the first Presidential Order was
made. In that Order—I am now coming to the
example—it was provided that the Scheduled
Castes will be Scheduled Castes only
belonging to the Hindu religion and not to any
other religion.

Then in 1955, as a result of the agitation by
the Akali Party, this Order was amended by
an Act of Parliament and it was then provided
by an Act of Parliament that the schedule
would also include the Sikhs for the purpose
of understanding the import...

SHRI KAMAL MORARKA: Was the
original Notification amended at that time?

SHRI MADAN BHATIA; Yes, it was
amended. It was said that this Order will
apply only to the Hindus. In 1955] it was
amended to say that Hindus will include the
Sikhs.

SHRI KAMAL MORARKA: Was Article
341(2) amended?

SHRI MADAN BHATIA: Under Atticle
341(2) Parliament made the law.

SHRI KAMAL MORARKA; But it did not
amend the original Notifi-

302
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[Shri Kamal Morarka] cation. What Mr.
Shiv Shanker says is that the amendment of
Article 341(2) is not enough.

SHRI MADAN BHATIA: Article 341(2) is
meant to amend the Order made under Article
341(1). 1T am not criticising you. I am only
trying to share my thoughts so that this hon.
House should understand. It is not necessary
to say that I am taking any partisan line. I am
giving my neutral thoughts. Please try to
understand that and take it in that spirit. That
is how [ understand it. Because it is a
Constitutional matter, I thought I must share
my thoughts. So, it was amended to include
Sikhs. It is in the light of this background that
this amendment Bill is to be considered.

KUMARI CHANDRIKA PREMII
' KENITA (Maharashtra): I would
like to make a humble

submission that the matter is quite simple. We
have to deal with the Schedule which gave
benefits to the Scheduled Castes and Scheduled
Tribes. We have to keep that in mind that when
We talk of benefits in the Schedule. It deals
with Scheduled Castes and Scheduled Tribes.
When we recall Article 341(2), i.e. sub-clause
(2) it qualifies the Schedule saying that you
have to belong to these communities plus you
have to be either Hindu or Sikhs. Now, what
the Government proposes to do is to give these
benefits to one more caste or one more
community and that is the Buddhists. But you
cannot just amend the schedule which deals
with the the Scheduled Castes and Scheduled
Tribes and add there that the benefits to be
given to the Buddhists ... (Interruptions) .. .Will
will you allow me to present my case? We have
to amend article 341(2) that is sub-clause (2)
which is restricting the benefits to Schedule*
Castes and Scheduled Tribes right now only to
Hindus and Sikhs. If they want to give the
benefits to the Buddhists, this is the only way
by which we can confer these benefits under the
Schedule which deals with the Scheduled
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Castes and Scheduled Tribes, to amend the
article 341(2). Thank you.

SHRI G. G. SWELL (Meghalaya): Madam
Vice-Chairman, I really do not understand
what Mr. Shiv Shanker was trying to say and
what he is objecting to. What I understand
from what he has said is that while the concept
of caste is there in Hinduism, the moment a
person becomes a Buddhist where cast is not
accepted, he cannot carry his caste to
Buddhism. I think that is your basic objection
.but tha Statement of Objections and Reasons
of this Bill is very clear. It says that religion
has not altered their social and economic
condition. The basic concept of this Bill is the
socio-economic conditions of a particular
community. Because of various reasons,
historical reasons and othfer reasons, these
people have suffered certain disadvantages.
They are a disadvantaged group and a change
of loligion does not alter the socio-economic
considerations. The simple thing is that even
when they change the religion, their socio-
economic considerations remaining the same,
they should get the advantages which the
States extend to them in matters of
appointment, in matters of admission ihto
colleges and schools and other matters. This i
the basic thing. Thank you. How you got an
objection to that?

SOME HON. MEMBERS: No.

SHRI G. G. SWELL: Now, I would like to
go on from here... (Interruptions) .. .1 have not
finished my statement. I would say that this is
altogether a right step in the right direction that
religion does not determine the socio-economic
considerations of the people and I would take
this opportunity to say to the Minister that
discrimination is something which is against
the Constitution and that there are people in
this country who have also changed their
religion. There are people belonging to the
Scheduled Castes who have become Christians
There are people of the Scheduled Castes who
have become
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Muslims And  their socio-economic
conditions, remain the same. There-tore, I
would like the Government and the Minister
to consider the amendments which have been
placed before the House by some Members to
include Christians and Muslims also in this
Bill. Thank you.

SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir): Madam,...

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN"): No. I have
identified Mr. Sangh Priya Gautam.

SHRI SANGH PRIYA GAUTAM (Uttar
Pradesh): Madam Vice-Chairman, I am not
opposing the Bill but the idea conceived by
the hon. Law Minister is not correct and
partly I agree with Mr. P. Shiv Shanker who
has raised a very important question that the
moment a person from Scheduled Castes gets
converted to Buddhism, he does not carry his
caste. There is no scope for casteism in Bud-
dhism.

SHRI SHABBIR AHMAD SALARIA;
Does he become rich? Does he become
economically forward... (Interruptions) m..

SHRI SANGH PRIYA GAUTAM:
Madam, I agree with my learned friend Mr.
Swell that Scheduled Casto converts to
Buddhism or Christianity or Islam do not
change their economic or social condition. So
the idea of the Government "to provide facili-
ties to the Buddhists is not bad but the idea
conceived and elaborated by the Law Minister
and supported by my learned friend, Mr.
Pramod, that, the caste of Mahar after
convession to Buddhism will remain as such
is bad and that idea is not correct.

5.00 p.m.

SHRI DINESH GOSWAMI: 1 do
appreciate what Mr. Shiv Shanker has said
but let us look to the facts. The Constitution
guarantees certain protection to the Scheduled
Castes and the Scheduled Tribes and if you
want to give certain benefits to the Buddhists
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who have converted, you must take cover
under the provision of the Cons titution
which, gives guarantee to the Scheduled
Castes and the Scheduled Tribes. If you want
to give protec tions which are available to the
Sche' duled Castes and the Scheduled Tribes,
however, unfortunate it may be. we must
introduce an element that a person who has
been converted, belongs to the Scheduled
Caste. All converts cannot be given
protection. It is not necessary . Mr. Shiv Sh
anker's idea is that all Buddhists must be
given protection or... (Interruptions).. .Please
listen to me. It is not his case. His ease is that
those Scheduled Castes, who converted to
Buddhism must be given protection. We can
give protection provided they are declared
Scheduled Castes under article 341. Now
whether under his terminology, we give this
protection or under this Bill, we give this
protection, ultimately, we are to declare that
they are Scheduled Castes under article 341.
Now tha Buddhist concept is that a Buddhist
cannot have a concept of Scheduled Caste;
then we cannot give protection under article
341 at all, not even under the terminology of
Mr. Shiv Shanker.

SHRI P. SHIV SHANKER: Mr.
Minister, if you look up clause 4 o
article 16 whereby in the employment
the safeguard has been provided to the
various Clases, there the Scheduled
Caste has not been mentioned. Please
don't confuse the two things.
Ultimately 15 (4) refers to the
Scheduled Castes and the
Backward class people and 16(4) does not
make a mention of the Scheduled Castes at
all. Please go into that. Why are you
confusing yourself? Please read 16(4). In the
employment the Scheduled Caste is not
mentioned at all.

SHRI DINESH GOSWAMI: Mr, Shiv
Shanker, you wanted a substantive
amendment in the notification under article
341. Now 341 is a noti fication under the
Scheduled Castes. Look to 341. 341 list is the
Scheduled Castes list.
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SHRI P. SHIV SHANKER: No, no.
Paragraph 2 is the main substantive one and
paragraph 3 is a different one. If you read the
Scheduled Castes Order, paragraph 2 of that
order. .. ... (Interruptions’) ...

SHRI DINESH GOSWAMI: Please look
to article 341. (Interruptions)

SHRI P. SHIV SHANKER: it is for you to
take a decision. We have brought this fact to
your notice.

SHRI DINESH GOSWAMI:  Any
amendment, in  whatever from we
bring it under article 341, we will deal
with  Scheduled Castes. Now if my
friend's contention is that Buddhism
has no «caste and therefore the caste
must not be maintained, then it can
not be wunder article 341, in whatever
form he wants to bring in. I can ap
preciate if Mr. Shiv Shanker's argu
ment is that this amendment cannot
be under article 341 but I cannot ap
preciate the argument that this will be
under article 341 but not in the form
that we have brought but in some
other form because article 341 deals
with the Scheduled Castes and any
amendment in  whatever form  we
bring it, will deal with the Scheduled
Castes. M
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SHRI N. K. P. SALVE (Maharash
tra): Madam, [ regret that the Law
Minister has really not dealt with the
point raised by Mr. Shiv Shanker. I
think it is necessary to read paragraph
2 of the Order itself which in turn

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): May I interrupt
you for one moment? It has been scheduled, I
want to inform Members, that at 5 o'clock,
there will be a statement by the Minister for
Human Resources on education.

SOME HON. MEMBERS: That can be
taken up later.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): If that is the
consensus of the House, we will continue
with this. Yes, Mr. Salve.

o uw fomiw qEWIR:  OO-
TR WAL,  WW uF TF
frez a1 @wy ¥ § &
I  F0Edf  ®@w B W o

Will you please allow me for a minute? All
this controversy will be ended.

THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): As soon as Mr.
Salve finishes.

sfigR. . 0N, WwEd : wheEEo
& Ux¥ iy qEwa Sy F1 e
T & B gm wrsfwa w4
fagms &  @w &1 mwe,
There is one very grievous lacuna. Let him
deal with it. Let him satisfy himself and let
him satisfy us. Let him understand what we
are saying first. Madam, paragraph 2 of the
Constitution (Scheduled Castes) Order, 1950
reads as follows:

"Subject to the provisions of this Order..."
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Now the most crucial part comes.

"... .the castes, races or tribes or parts of
or groups within the castes
or tribes................ shall be in relation
to the States., deemed
to be Scheduled Castes."

Now, paragraph 3 reads:

"Notwithstanding anything con tained in
paragraph 2, no person who professes a
religion different from the Hindu or the Sikh
religion shall be deemed to be a member of a
Schduled Caste."

Now, the scheme of this Order is clear,
Madam. Firstly, the one who is to be covered
by paragraph 2 has to be either a Hindu or a
Sikh.  Secondly. which is more important, this
benefit is confined to castes, races, tribes or
parts of or groups within castes, tribes, etc. etc.
Now, as to parts 1 to 19 of the Scheduled to
this original Order, our objection is this.  If
one is a'Mabhaar, as pointed out by Mr. Pra-
mod Mabhajan, he is a Hindu nonetheless. In
Maharashtra, there is a community called
'Maang' who are none-the-less Hindus. But
once you become a Buddhist, you don't remain
either a caste or a race or a tribe or a part or a
group within a caste or tribe, etc. and therefore,
purely an insertion here, a’ng with Hindus
and  Sikhs, of Neo-Buddhists, will not take
care of the basic deficiency which is there in
the sense that those people who have
converted are no longer in the Scheduled
Castes or Tribes or races, etc. I will ask one
simple question and that is with reference to
what Mr. Pramod Mahajan says. Isa Neo
Buddhist a Mahaar?  Supposing you insert
the Christian, is the Christian still a Mahaar?
No. He is not aMahaar. Buta Hindu
isa Mahaar. It is right that substantive changes
in the Order should be made. But it should
be made clear that all those who have
converted from this  Schedule, that is parts 1
to 19, be deemed. .., Interruptions) .. .for
purposes  of this Order under Article 341,
to be Scheduled Castes.  This is what he
says. Now, maybe we are wrong. |
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am not, for a moment saying that it is a
question of law. It is a question of
interpretation. But at least appreciate the
point we are making and deal with the point.
(Interruptions) . 1 hope 1 have made myself
clear.
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SHRI DINESH GOSWAMI: I know these
difficulties. I appreciate it. In whatever form
you bring the amendment they will come
under article 341. Even assuming we bring in
the amendment in the exact manner in which

Mr, Shiv Shanker has asked it to be brought
forward, then what is the effect?

gW ¥

The effect is, the President is declaring
them Scheduled Castes.

SHRI P. SHIV SHANKER: You tell me
where in the Bill you are declaring them as
Shceduled Castes.

SHRI DINESH GOSWAMI: ' If your
argument is that the Buddhist religion does
not recognise any caste, then how does the
President say that a particular person 'A'
belongs to a Scheduled Caste? Unfortunately,
the situation is such that we shall 'have to do it
in order to give the benefit. And, therefore, as
it was done in the case of Sikhs, we shall have
to doit.

oy Tiw fawrs awTw . HEw,
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THE VICE-CHAIRMAN  (SHRIMATI
JAYANTHI NATARAJAN: We shall now
continue with the discussion.
(Interruptions) . . . yes, Mr. Bhandare...
(Interruptions) . . .Let
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there be some order in the House...
(Interruptions)...

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Madam, I cannot speak in this
atmosphere . . . (Interruptions) . . . There
should be some order in the house...
(Interruptions) ... There is a lot of movement
of Members... (Interruptions) . . . Madam, if
you look here and try to conduct the
proceedings it would be better because there
is no order in the House at all..
(Interruptions) . . .

THE VICE-CHAIRMAN (SHRI
MATI JAYANTHI NATARAJAN):
May 1 appeal to all the Members to
maintain order in the House so that
we can begin the discussion? Yes,
Mr. Bhandare.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: Madam, when 1 started, I said
that an the spirit and substance of the Bill
there is total unanimity in the House and there
is no difference of opinion whatsoever. We
are paying our respectful homage to the
memory of three of the greatest sons of our
great Motherland and I referred, firmly, to
Lord Budha, who created a casteless society
out of the Hindu religion. I referred to
Mahatma Gandhi who, as the Father of our
Nation, tried his best to remove the blot of
untouchability from our society and, lastly, I
referred to Dr. Baba Saheb Ambedkar who
was responsible in a large measure, as one of
the chief architects of our Constitution and as
Chairman of the Drafting Committee, for tha
framing of our Constitution under whose
provisions we are legislating today. As I was
mentioning, I had an occasion to attend a
dozen of the prayer meetings of Bapu. He
used to live in the Harijan colonies and that
left a deep impression, made a deep impact,
on me and I myself, for a period of thret years
in my college life, was a volunteer for the
uplift of the Harijans in the city of Bombay.

About Dr. Ambedkar, as I was mentioning,
my first memory was when
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in 1834, he opened our family temple in
Thakurdwar in Bombay to the Harijans and it
was a great event. | still remember many of
those who were present on that occasion
Annaji Hari Gadru, Kaka Saheb Gadgil, Ram
Bhan Tatnis and many others. They were all
present and Dr. Ambedkar was so happy that
it was done in the heart of the city. Later on, I
was to know Dr. Ambedkar more intimately
and I always heard him in awe and reverence
because for him India meant freedom and
equality. He strove hard to incorporate in our
Constitution freedom without discrimination.
Incidentally, he was also the Principal of the
Bombay Government Law College where I
had the privilege to study and also the
founder of the college from where I graduated
in the first batch of that college where I was
put by my father because it was started by Dr.
Ambedkar and that is the Siddhartha College
in Bombay.

With these personal memories, let me also
add that Dr. Ambedkar always felt that the
need of India was to develop character and
integrity and without these, the achievements
in the economic and social fields would make
no qualitative change in the life of our
citizens. Dharma of morality is the foundation
of the civilized social life and, therefore,
unless the Government accepts Dharma as its
corner-stone, society may either disintegrate
or succumb to dictatorship of one kind or the
other . The revival of Buddhism was the most
significant contribution of Dr. Ambedkar. To
the untouchables, the revival of Buddism
meant that rejection of the caste-ridden
religion and the re-assertion of their
ancenstral faith.

Dr. Ambedkar's last important contribution
to public life was the painstaking work that
he did as the Law-Minister of the first
Government of free India for enacting the
Hindu Code. It was as a result of his labours
that the Hindu Code was subsequently
enacted. The wheel of time has come one full
circle. The man who publicly burnt the
Manusmrithi in 1927
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was himself the chief instrument in giving to
the Hindu Community another smrithi or law
on living in conformity with an egalitarian so-
ciety and in accordance with the urges of
modern times. Madam, perhaps the
culminating point in Dr. Ambedkar's shifting
career, at least so he thought, came on 14th
October 1956 when leading two lakhs
members of Scheduled Castes including
twenty women and his wife, he embraced
Buddhism at a one-hour mass ceremony
organised by the Nagpur branch of the
Bhartiya Budh Samithi. Giving reasons for
his conversion he said, "he could not survive
by bread alone; man a mind which also
needed food for thought." Religion, he said,
"instills hope and drives him to activity".
"Hindu religion has watered down the
enthusiasm of the downtrodden and,
therefore, I find it necessary to change my
faith and embrace Buddhism." Unfortunately
he did not live long to practise and preach the
tenets of his newly acquainted faith because
he passed away one and a hol months later on
6th December 1956. The founders of our
Constitution, as we all know, were guided by
the lofty motive to abolish untouch ability and
evolve a casteless society. Article 17 declares
that untouchability is abolished and its
practice in any form forbidden. The bedrock
of our Constitution is equality both of status
and of opportunity. The removal of socio-
economic disparities in our society has been
the sheet-anchor of the philosophy and the
policy of the Congress Party. To achieve this
end we have Articles 14, 15 and 16. In order
to protect and promote the advancement of
socially. econsttni-rjally and educationally
backward classes of citizens which include
the Scheduled Castes and Scheduled Tribes,
Articles 15(4) and 16(4) inter alia provide for
positive discrimination. Article 25 provides
for inclusion of Sikh, Jain and Buddhis
religions in the Hindu religion. Now this can
be one of the reasons and when I am going to
dwell on it. it has to be remembered  that
under Article 25
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Explanation II  Hindu  religion in
cludes Sikh, Jain and Buddhist reli
gions. Article 38 of the Directive Prin
ciples contained in Part IV of our Con
stitution cast a duty on the State to
secure and protect as effectively as it
may, a social order in which justice,
social, economic and political, shall
inform all the institutions of the na
tional life and further to eliminate
inequalities in  status, facilities and
opportunities,  Article 46  specifically
requires the State to promote with
special care  the educational and
economic interests of the weaker sec
tions of the people and in particular
of the Scheduled Castes and Sche
duled Tribes and to protect them from
the social injustice and all forms of
exploitation. Articles 330 and 332 pro
vide for a reservation for the Schedul
ed Castes and Scheduled Tribes in the
Lok Sabha and in, the Assemblies the
States. It is against this background
that Article 341 seeks to specify the
caste, race or tribe that shall be
deemed to Dbe a Scheduled Caste.
Now what happened is that having
failed to achieve this object of burnin-
ing the Manusmrithi and getting rid

of the caste system in the Hindu
society Dr. Ambedkar embraced
Buddhism. But what is the reality?

It served only as a gesture. It served
only as a measure of strong protest
without in any manner effectively
conferring any higher status on Neo-
Buddhists The result as that the
Hindu  orthodoxy continued to sub
ject them to the same discrimination
and degrading treatment resulting in
denial of equality of opportunity or
status. For a long time it was felt
that since caste system was only re
cognized by Hinduism, only those who
were Hindus, could belongs to a
Scheduled sastes. It was  provided
that no person who professes a religion
different from the Hindu or the Sikh
religion shall be deemed to be
a member of a Scheduled Caste.
Tthisi  altogethtr ignored the
realities on the ground and the fact that the
Neo-Buddhists continued to be denied the
benefit of
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the positive discrimination under article 15(4)
and 16(4)), despite the fact that they were
subjected to acute discrimination.

I am very proud that in my home State,
Mabharashtra, we removed this discrimination
a long time back, not caring about the niceties
of the expression 'Scheduled Castes'. We had
to resort to the State power under articles
15(4) and (16(4) to work for the upliftment of
the socially and economically backward class
of people, and we have provided for
reservation in public employment of Neo-
Buddhists who were originally converts from
Scheduled Castes.

This was also against the basic principle
under lying the Constitution of getting
protection and promotion on the basis of
educational, social and economic
backwardness.

There have been 'persistant demands, as
stated in the Statement of Objects and
Reasons of the Bill, that change of religion
has not altered their social and economic
conditions. The present Bill seeks to meet this
demand by amending the Presidential Order
to include Neo Buddhists therein. This is
consistent with our Constitution and
philosophy of our pa“ty towards the weaker
and vulnerable sections of our society.

Madam, at this point I will deal with
the amendment because it raises a
larger question. To my mind, what
was sought to be raised by P. Shan-
kerji was by way of abundant cau
tion, because a great responsibility is
cast on us while legislating on any
measure, particularly a legislative
measure of this great importance and
significance  like the conferment of
the benefit on Neo Buddhists who, for
all practical purposes, continue to be
long to the Scheduled Castes from
which they converted to Buddhism. He
only wanted to put it by
way  of abundant caution.
But when  ITlooked at the
amendment, I also felt some difficulty, and
that is why I was going to ask the mover of
thf amendment not to



press for that amendment at this stage until
we had examined that question.

Now, Madam, in the first instance,
it is necessary to realise what exact
ly is meant by Scheduled Castes un
der article 341. is it really a Sche
duled Gaste which is known as sche
duled Caste? If you look at article
341, it is not necessarily so. It does
not say it is a caste which is recogni
zed by the society as a Scheduled
Caste. In fact, article 341 makes it
clear that a Scheduded Caste need
not be a caste in the conventional
sense and, therefore, may not be a
caste within the meaning of article
152) or 16(2). Scheduled Castes
become as such. That means
they become Scheduled
Caste only if the President specifies any castes,
races or tribes or parts or groups within castes,
races Or tribes for the purpose of the Cons-
titution. So, a group or a section of a group
which need not be a caste or may even be a
hotch-potch of many castes or tribes and even
races may still be a Scheduled Caste Article
341 likewise, races or tribals, communities or
parts thereof or part or parts of group within
may still be Scheduled Tribes for the purpose
of the Constitution. In a judgment given by
Justice Krishna Iyer in the State of Kerala
versus N. M. Thomas, this is how he dealt with
the problem. Scheduled Castes and Scheduled
Tribes are not a caste within the ordinary
meaning of castes. In Bhaiylal versus
Harkishan Singh in an earlier decision in 1976
the Supreme Court held that an enquiry wheher
the appellant belongs to a particular caste or not
which was not recognised as a Scheduled Caste
should not be gone nto by the court. Therefore,
it is very clear that a caste becomes a Scheduler
Caste, only by notification bv the President.
The problem con- * tinues. I remember having
done a case of my colleague from Tamil Nadu
in the other House, Lok Sabha, Mr. Devarajan.
on the Ouestion whether he was a Scheduled
Caste or he was not a Scheduled Caste. I
found
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that in the South, particularly in Tamil Nadu
and in Kerala, you have , mother belonging to
the Scheduled Castes and the son belonging to
cris-tianity on conversion. One brother is a
Scheduled Caste Hindu and the other brother
is, no doubt, a Christian, but still regarded as a
Scheduled Caste Christian despite the fact that
Christianity does not recognise any caste. The
realities have been that this caste system has
overriden our society not only for centuries
but for a millenium and we have not been able
to do away with tose attitudes If we really
want to go to the root of the problem, I will
request the hon. Minister to consider whether
or not he should emend the definition under
Article 366 sub-article 24, to include not only
Scheduled Castes—whether is defined here—
but also to include an ex-Scheduted Caste or a
person belonging to that Scheduled Caste pre-
viously and now converted to any other
religion whatsoever. Even, otherwise, I think
that the same result can be achieved by resort
to power which is given under Article 15(4)
and 16 (4) of the Constitution. What is to be
noted, what is to be understood and what is to
be shared in the perception that the change of
religion makes no difference in their status.
They continue to be exploited. They continued
to be discriminated against. Even the
Scheduled Caste converted to Christianity
deserve the protection which is given to neo-
Buddhists under the present legislation. There-
fore, the expression "Scheduled Caste" must
include a person who is an ex-Schaduled
Caste, well, it is on this principle that though I
would like to support this Amendment and
though I would like to strike at all
discriminaion which is the result of
backwardness whether it is social or political
or economic. I think more resort should be had
by the Legislature and th> Government to
Article 15(4) and 16(4). One thing I want to
say. When I am on the question of religion, I
must also go into the history. And it must be
remembered that our Founding Fathers did
not
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fully abjure religion as a political principle.
We recognise the Scheduled Castes as worthy
of preferential treatment, not on the basis of
their economic condition but their religious
adherence. Our Presidential or-derg and
Supreme Court decisions have upheld the anti-
secular principle that a member of a religious
minority caste loses all his privileges when he
changes his religion, from Hindu to Christian
or Muslim. This is a decision of th, Supreme
Court which we are now trying to overcome
through this Amendment. Vote banks and
candidates are still assessed on the basis of
religious or caste adherence. And politicians
claiming to belong to the most secular parties
have no compunctions about this anti-secular
approach. It is, therefore, with satisfaction that
today I state that this measure will bring in the
benefit because ultimately it must be
remembered that whether you include a Neo-
Buddhist or you include a Christian or you in-
clude any other converts, you are not enlarging
the cake at all. The cake remains the same.
And within the same cake, perhaps, the
number of people to share that cake get too
many. Today there are only Hindus and Sikhs
who belong to the Scheduled Castes, who can
take 17 per cent reservation or 20 per cent
reservation or 30 per cent reservation as the
ease may be. But if you have neo-Buddhists, if
you have Christians, the cake will remain the
sanie. 30 per cent will remain 30 per cent. The
only thing is that the genuine people who are
discriminated, who belong to the exploited
class, who suffer that human indignity from
day to day, they will Wave a chance to look up
and think of the egalitarian society that India
is. I wanted, as I said, that this Bill to be
passed before the 14th April, the Birth
Anniversary of Dr. Ambedkar. I do not accept
the explanation given by the Hon'ble Minister
because we did sit on
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the 10th and there was enough time despite
my esteemed friend, Sardar Darbara Singh's
demise. There was enough time to pass the
Bill. But we are doing it on a very auspicious
day because tomorrow is the Buddha Pur-
nima. I still do not know why the Government
was in a haste to confer Bharat Ratna on Dr.
Ambedkar on the 99th Anniversary. It would
h'ave been more appropriate if it was done
when we celebrate the centenary of his birth
next year. But anyway 1991 is the birth
centenary of Dr. Ambedkar. And I hope that
all sections of the society will celebrate it in a
befitting manner and the vent will usher in a
new dawn of equality and freedom without
discrimination in our society. Thank you.
Sir.
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e know the situation as It exists today. T would say,
tensions are growing, particularly on the rural
side, between communities because today the
Harijans know their rights and they want to stand
| up and take their rights and they want to stand up
FT & TOT I and take their rightful place in society,

#vr. frframa gw & a¥ @w A

SHRIMATI MARGARET ALVA
(Karnataka); Mr. Vice-Chairman, Sir, I rise to
support the Bill and say a few words, in general,
about the problem which concerns others also,
apart from the Buddhists whom, today, we ar,
trying to help, as the hon. Minister has said in
this amendment.

When Mahatma Gandhi started the Indian
freedom movement, he had, essentially, two
things before Mm One was, apartheid in South
Africa of which he was a victim at one time. The
other was, when he came back home, the special
attention he paid to the untouchables whom he
renamed as "Harijans', even though some of their
leader, did not quite like the idea of that change
of name.

The tragedy—if [ may say SO— is that even in
South Africa, apartheid has started to crumble,
things hav£ begun to change and they have begun
to look at the problem as it should have been all
these years. But in our country, in spite of the

faats &Y HTAEFAT Constitution, in spite of all the promises, all the
qET THEIT et legislations and all the efforts made by the State
and by private institutions, we have still a long
way to go before we can really say that the fruits
of our freedom have reached the Harijans in the
country. We have had commissions. We have had

F® reports. We have had any number of things done.
3fa Concessions,

commissions and so on and so forth. Yet we see,
= today, the exploitation continues. Their women
are raped, villages burnt, men are kidnapped and
murdered and various

3 - committed about which a discussion started in the
AT FIATET  FT | AT House yesterday.

reservations,  jobs,  enquiry

other atrocities are

I am not going into the details of this. We
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[Shrimati Margaret Alva] but there is
resistance, there is reaction and perhaps that is
why we see, violence coming about in these
clashes between the different castes within
our system.

Sir, education and the media, have done a lot
and 1 believe that at last the  Harijans
themselves have begun to realise that they have
to unite and fight. If justice ~ does not come
by peaceful means, there is going to be a violent
reaction. I am not at all in favour of violence,
but this is what is going to happen. Those
who have been kept out and denied their right-
ful place, in spite of the Constitutional
provisions and  various  other  pro-"
nouncements, are not going to keep quiet.
We talk of reservation for Harijans.
How  many of them are able to move up?
Sometimes their CR. says that they are not
good, not efficient, and sometimes some
other methods are used to see that they do not
go beyond a point. Reservation at the starting
point is one thing, but allowing them to
move up and go where they should, is
another question altogether. Secondly, we still
talk about Harijan  colonies and basties, even
today I was surprised when onfe of our speakers
mentioned about" this. Why after so many years
do we have to segregate and name them Harijan
basties or Harijan colonies? There are Harijan
hostels in my State for Harijan students. I
think the time has come when we begin to
integrate and make them feel that they are part
and parcel of our national mainstream. I
felt sorry when a suggestion was made
yesterday that separate temples should be built
for them if they were not allowed to enter the
main temple. It is disgusting to think of having
a different temple or a prayer centre or a place
of worship for different castes or
communities, particularly when We have made
a commitment that we will built a new
society.

As far as the problem on the rural side is
concerned, very few of them awn land and
most of them work as
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landless labour, they migrate and again
they land  up with the same problem. There is
the village money lender and every single
part of the system goes into this process of ex-
ploiting the poor Harijan. Lot has been
said  here about Baba Saheb Ambedkar. I
am proud of him, particularly becaus I share
toy birthday with him. But I want to say
that his dreams totally different from what have
been sought to be made out [ may say that it is
justice rather than charity that we  must
demand when we talk about the problems of
Harijans in this country. It is all right to call
upon others to look towards them with
understanding to help them to come up, but
today  they are equal citizens and until and
unless our approach changes, we in India do
some soul searching and correct the im-
balances in our own minds, all these
amendments and all these things—of course, |
am supporting the Bill—are not going to help
the down-trodden Harijan in our country. I
know that everybody is in a haste today
(because the Bill has to be passed, but I  do
say that the time has come perhaps to have a
Harijan protection force' posted in areas
which are vulnerable for these caste clashes,
particularly in some States in the country. They
have to have a sense  of security, a sense of
feeling that they will be protected against the
type of atrocities about which we have talking
in this House every other day. Once in a week
something about them is coming before us. Sir
I also believe that  the special courts which
we have talked about for dealing with such
atrocities must receive immediate  and special
attention. Of course, announcements are
made very often but we have been in the
administration, we know how long it takes for
plans to seep down and real response to come
from the other side.

I would also like to say that there is need to
stop dividing the Harijans on the basis of
religion. Exploitation of the Harijans and so
many other things have (been brought before
the
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House. In fact, I wanted to just men
tion what the present Finance Minis
ter, Mr. Madhu Dandavate, had said
before  the Mandal Commission.

He had himself said that conversion from
one faith to another did not change the social
and economic status of the person. It was,
therefore, desirable that the converts from the
Scheduled Castes to Buddhism, Chris-tinity
ete. should be treated as Scheduled Cartes. I
wonder if he would still stand up to at and
make the same statemen it

But battle him, whether it was Babasaheb
Ambedkar or whether it was the other leaders,
from time to time statements have been made
that after conVirsioH, the status of the
Harijans loes not necessarily change. Sit, the
Statement of Objects and Reasons also says
the same thing. I would like to quote for the
benefit of the Minister his own statement:

"Various demands have been made from
time to time, for extending all the
concessions and facilities available to the
Scheduled Castes in them (i.e. to the Bud-
dhists) also on the ground that change of
religion has not altered their social and
economic condition".

Sir, I made the ame plea yesterday that j\ist
changing a religion does not change the
discrimination or change the exploitation which
they face just because they change a religion. I
would just give you one example In Tamil
Nadu there was this case of a scheme which
was announced for cobblers on Mount Road.
There was a survey and all cobblers were given
shelters on the Mount Road. About two weeks
later, one of the cobblers who was given their
lit-~tle mobile shop was made to return the
same. Why? Because they discovered that all
the others were Hindus but he was a Christian.
All the cobblers were living in the same colony,
but he happened to be a Christian instead of
being something else. It was
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withdrawn and he was denied that facility of
the protected stall because it wag supposed to
be a scheme for the Scheduled Castes and he
was not suppossed to come under "Scheduled
Castes". Mr. Gopalsamy will bear me out,
there are three bodies which have been
designated in Tamil Nadu for giving re-
conversion certificates. If you go to one of
them and you get a certificate I have seen the
rules— and you have to put it in the news-
papers "I, so and so, have now changed my
religion back to Hinduism and I, from this
day, claim that I am a Hindu"...

SHRI V. GOPALSAMY  (Tamil
Nadu) It should also appear in the
Gazette.

SHRIMATI MARGARET ALVA:
Once that announcement is  made,
then be becomes entitled to all those
concessions of the Scheduled Caste.
Sirr. I am asking when you leave
Hinduism and become a Christian or
a Buddhist or a Sikh or a Muslim or
whatever it is, and loose the caste
like you say, the moment you leave
a religion and you have lost your
caste, how by a paper announcement,
or a certificate from one of these or
ganisations you can against get your
religion (back? Therefore, I am
pleading that in a country where se
cularism is the corner stone of our
Constitution, and exploitation and
discrimination are a part of the daily
lives of the Harijans, whether they
are Christians, Muslims or Sikhs
or Buddhists that the time has come,
and I have already spoken to Mr.
Paswan and there have been a lot of
delegations in Delhi also pleading that
this whole question should be looked
at and he has assured us that they
will look into the whole wider ques-
tion.

Again We have the Mandal Commission
Report which the Government is talking so
much about implementing. I hope they will
take
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note of some of the suggestions that have been
made. One of them is, the caste system is a
great conditioner of the mind and leaves an
ideli-ble mark on a person's social conscience
and cultural mores. Consequently, even after
conversion, ex-Hindus carry with them the
deeply ingrained; ideas of social hierarchy and
stratification to wherever they go showing that
this system continues even after they have
gone into other folds. I also want to point out
that the Untouchability Act which exists does
not provide protection to Christian Dalits from
atrocities and other disparities from the caste
system. If you are a Hindu or a Buddhist now,
or a Sikh and an atrocity is committed on that
Harijan, then he gets protection under the Act.
But if a Christian is burnt alive or something
else is done to him or her, she has no
protection under the Untouchability Act or
under the Act which protects them from these
atrocities. Is it not an unhuman condition in
which you deny to them, simply on the basis
of religion, even the basic protection under the
Untouchability Act? I am asking you this
today. You know it as well as I know it. Are
they allowed to take water from all the wells
just because they are Christians? Are they
allowed to do everything else simply because
they became Chistians? There is double
discrimination here. I think that this something
which all of us have been very seriously
fighting against.

Sir, just one thing more I want to talk
about, and that is about the whole system of,
shall I say, hygiene. I do not know how to put
it. But here I do want to point out that if We
mean business, the first thing is to ban
carrying of human excrete on human heads.
We have to find a system by which this
practice is banned by law and made an
offence. We did it in Karnataka. It does exist
in many parts of the country. I believe that it
is the greatest insult to human dignity in this
century. In
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Karnataka it was banned. But my point is that
it exists in this country. I think that this is the
greatest disgrace that in the twentieth century
this practice is still continuing in this country
and that particular castes have to be
designated for these jobs. I am appealing to
the Minister, All these amendments are all
right. Let there be a true impact on the lives of
these people, and let them feel that the caste
system, as far as these human practices are
concerned, has been done away with
immediately.

Sir, there was perhaps some difference in
the perception of this issue between Mahatma
Gandhi and Babasaheb Ambedkar himself. He
believed that only by fighting for justice
would the lives of the Harijans really change
and not by appealing to the caste Hindus to
change their thinking and to come out and do
charity to the downtrodden. I believe the
approach has to change from the concept of
welfare and charity and giving doles and other
kind of things. We have to make the Harijans
of this country feel that they are equal
citizens, that they have equal rights and they
have to be given that sense of identity and that
sense of self pride which, I think, is the basis
of human dignity.

For too long we have made speeches. Here
I would like each one in this country to do
some soul-searching. How honest are We
when we talk about doing this for the Harijans
and doing that for them? How many will go to
their bastis and sit and eat with them? How
many of them will let the sons and daughters
marry with the people of the castes which,
they think, are not as good as theirs? It is easy
to make speeches and easy to make
pronouncements and bring amendments and
talk. Until and unless we realise that basic
changes in the structure of our society have to
be brought about, nothing is really going to
change,

328
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Therefore, as far as banning of night-soil
carrying is concerned, I would appeal to the
Minister to look into this because he is a very
committed Minister, I realise, and I am sure
that if he makes up his mind, he can make
thing moves. {Time bell rings)

There is just one thing here, and this is
where I want to quote from Ambedkar. He
had argued that the outcasts were a product
of the caste
system.

SHRI V. GOPALSAMY; The Vice-
Chairman also has a soft corner f>"her.  So,
she is ringing very mildly.

SHRIMATI MARGARET ALVA: I am
finishing.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): The bell has
a soft corner for her.

SHRIMATI MARGARET ALVA: I think
that there will be outcasts as long as there are
castes. To the explanation that the caste
system represented the division of labour in
the society, he had retorted;

"The caste system is not merely a
division of labour, but it is; a division of
the labourers along a hierarchical system."

Sir, I can go on, and I can say a lot more.
But I do not wish to take more time. I would
like to say that the time has come when we
have to move beyond just pious hopes and
unveiling of portraits and garlanding of
statues and posthumous awards. They are all
important. But I believe that the real question
is: Are we going to make them an integral
part of outf national life in our society, or are
we going to be satisfied with tokenism? We
think that by doing this we please some
people and if we get more votes, we do
something. I am sorry, Sir, even the
announcement of this was made in Bombay
during the election cam-
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paign. It would have been of much greater
significance if that announcement was made,
maybe, on the 14th of April. Instead of that, it
was announced in an election meeting in
Bombay. Do we have to politicise the
exploitation?

SHRI PRAMOD MAHAJAN; It was a
public meeting, it was not an election
meeting.

SHRIMATI MARGARET ALVA: Yes, it
was during the Assembly election, I know.
The notification had already been issued for
the election, (Interruptions) The process of
elec, tion had set in. I have got the dates. I
have got everything. It was after the
notification had been issued. If anybody else
had done it, of course, there would have been
a hue and cry. Because it was this occasion
and it was this great thing, nobody really
raised it. But it is wrong, I am saying, to
politicise this exploitation, to politicise the
misery of this community.

On the other hand, as I said. Sir, I think the
time has come for all of us to stop sitting back
and to see what has to he done because
ultimately they will unite, and if there is no
justice, they are going to take it through
violence and through bloodshed. I believe it
that is to 6 P.M. be stopped, the time has
come for all of us to work together cutting
across political lines and parties and see that
the dreams of Mahatma Gandhi and the hopes
of Baba Saheb Ambedkar are achieved before
we reach the year 2000 A.D.

With these words i support the Bill and
request again the hon. Minister to give special
consideration to other communities which
have been left out. They are of the same stock.
They have the same problems, the same
discrimination and the same exploitation. I
think he owes it to them as the Minister ifor
Welfare to give them also the right to live as
equal citizens. With these words I support the
amendment.
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SHRI P. K KUNJACHEN

(Kerala): I support the Bill. At the same time
some legal disputes have been raised, here. [
am not a legatl expert, but in this House I wish
to mention one thing. According to the
Constitution itself for being a Scheduled Caste
there are two qualifications. One is that one
must belong to a caste and the other is that he
must belong to either the Hindu or the Sikh
religion. Now, the caste aspect is not going to
be changed by this Bill. Only the religious
aspect is going to be amended. Those who
belong to Hindu and Sikh religions with the
caste enjoy the concession. Now, the Buddhist
religion has been added to this also. This is the
only change. There is no other change. People
generally argue that There are no castes when
they are converted, either to Christianity or
Buddhism. That is absolutely wrong. It is a
total falsehood I can tell you from my own
experience in my own State — Kerala — as an
example. I as a Member of the Evaluation
Committee for the Third Five-Year Plan and
also as a Member of a Commission for
reservation for the backward classes came to
know various aspects. When I was a Member
in the Legislative Assembly, there also I
mentioned this. It is written in the school re-
gisters Pookreej Pakree, Kookree. Nobody
will understand this. Assembly Members also
failed to understand this. There are sub-castes
in the Scheduled Castes. Pulaya is a sub-caste;
Kurwa is a sub-caste and Paraya is a sub-caste.
For short form for Pulaya Christians, it is
written Pookree; in Malayalam Paraiya simi-
larly for Paraiya Christians it is written Pakree
and for Kurya Christians it is written Kookree.
This is maintained in the Church even. And
they claim there is no caste system in the
Christian religion, no caste system in other
religions. Is it a fact? Not only that there are
separate churches for convert Christians. For
Purya Christians there are separate churches;
for Kurwa Christians
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there are separate churches and for Pulaya
Christians there are separate churches. Even
now there are a number of churches in
existence in Kerala. Not only in Kerala but in
Tamil Nadu also the position is the position is
the same. It is not a new thing which is
affecting not only one State but the country as
a whole. So casta system remains. As my
friend said, a person belonging to the chamar
community embraces Buddhism and wants to
enjoy the concessions. Certainly he would like
to enjoy the concessions. He will say "I belong
to the chamar community and at the same time
I am a Buddhist." They will certify like that
and get the concessions. Though they embrace
Buddhism or Christian religion, actually the
caste system remains. So I am of the strong
opinion that this concession should be
extended not only to people who have
embraced Buddhism but also to the people who
have been converted to Christianity from
Scheduled Castes. I mentioned two qualities
for becoming Scheduled Caste. One is the
caste and the other is the religion; but in the
case of Scheduled Tribes, this classification is
not there. A person belonging to the Scheduled
Tribes can be a Hindu or he can be a Christian
and he gets the concession. Regarding the
Tribe there is a difference. Only regarding the
Scheduled caste, this religion comes as a
barrier. So that barrier has to be removed. At
the same time when these concessions are
extended we have to consider another point
also because there is an apprehension among
the Hindu sections of the Scheduled Castes.
They feel that they will be loosing their chance
when concession is extended to the Scheduled
Caste; who got converted to Christianity, their
number being quite large. We know that the
reservation is based on census. Similarly,
reser- vation for seats to the Assembly is also
based on population and seats for Parliament
also are reserved based on the population. So if
the Scheduled Castes who got converted to
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Christianity also  come with
These people, they fear that their reservation
percentage will be affected because their
number is large. The percentage of
reservation now in Kerala is 10 per cent and it
varies from State to State. In some places it is
15 per cent and in some pistes it is 12 per
cent. It goes lite that. In a State wh-re
reservation is ten per cent if the people from
the Schedueld Castes who get converted te
Christianity are added, then their total number
comes to 15 per cent, then this reservation
also has increase to 15 per cent. Similarly re-
servation for Assembly stats also must be
increased from 10 per cent to 15 per cent and
Parliament seats also must be increased. The
Hindu sections of the Scheduled Castes also
got an apprehension and that also we have to
take into account. As Smt. Margaret Alva said
though they have been converted to
Christianity or Buddhism, the same condition
prevails.

[The Deputy Chairman in the
Chair.]

The name of religion is only changed and
nothing else is changed. The untouchability
continues, the caste system continues and
other economic difficulties in life continue, I
want to submit that the Minister has brought
forward a Bill for the inclusion of the
Buddhists. I request the Minister to include
the Christian converts from the Scheduled
Castes also. The Minister said that he will
consider it later. That is a fact that affecting
Tamil Nadu, Andhra, almost all the States in
India. They also must be brought under the
purview of this Bill. Why is there so much
demand for inclusion in the Scheduled Castes
and the Scheduled Tribes List? It is because
under the present system, they will get some
concessions. But reservation is not a panacea
for protecting the interests of the Scheduled
Castes and the Scheduled Tribes. I, from thig
august House wish to tell them, the Scheduled
Castes and the Sche-
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duled Tribes and they know it also whether
they are converted into Buddhists or
Christians, only by organising themselves and
fighting for ameliorating their conditions,
their conditions will improve; only by
creating a new social order, their conditions
will improve. Unless and until the social order
is changed, their condition is not going to be
changed. The only solution is, try to change
the society and with that their conditions will
change. With these words I conclude.
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THIE oS & sava o wwE S
atg #1 fefenferima na Wi iar &, @
a8 & Sa¥ T ww1a dan s fi ag
95 92 fevg wd ¥ 3, a €y 91 gl
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A7 FF@ o W fama ¥ v wmd
wq faw 2, azt 9 & I vaedy
q19q 9T HIET AE@\E  gawar
g | arar wgw ¥ w@F fomr §o—
Conversion has not brought any change
in the social status of untouchables. To the
general mass of Hindus, an untouchable
remains an untouchable even if he becomes
a Christian or Muslim."
This I am quoting from the speeches and

writings of Dr. B. R. Ambedkar, published by
the Government of Maharashtra.

3 T & ATy WRlIHT WiEv I
oAt g 2 1 IFR N w3 g AT
e frare feur @ I 26-12-
1936 #Y AT Ay “glrwa”
¥ fegr 9r —

"Whether a Harijan is nominally a
Harijan, a Muslim or a Hindu or, now, a
Sikh, he is still a Harijan. He cannot change
his blot inherited from Hinduism. He may
call himself a Catholic Harijan or a Muslim
Harijan or a neo-Muslim or a neo-Sikh, but
his untouchability will haunt him during all
his life."
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There is the Santhanti.n Commission Report,
a Report of the Backward Classes
Commission of Tamil Nadu, published in
1970. The Chidambaram Report which was
an evaluation report on Intensive Agricultural
Area Programme, published in 1975.
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SHRI JAGESH DESAI (Maharashtra): He
has done very good research

THE DEPUTY CHAIRMAN: I know he
has done.
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T[] Transliteration in Arabic Script.
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DR. YELAMANCHILI SIVAIJI (Andhra
Pradesh): Madam, how long are we going to
sit?
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THE DEPUTY CHAIRMAN: We will sit
till 7. T would request Members that they
should finish within that time because
everyday Members say we are sitting very
long. I, therefore, very humbly request
Members to make their observations very
briefly. Let us not go into the history of 40

years...

SHRI M. M. JACOB (Kerala): I hope
Members will cooperate with the Chair.

THE DEPUTY CHAIRMAN: Yes, I hope

so, that they will cooperate with the Chair at
least once.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE: If that is the feeling of the
Chair that at least once they should cooperate
with the Chair, it gives the impression that we
are not cooperating with the Chair otherwise.

THE DEPUTY CHAIRMAN: Tomorrow
is a holiday and before we adjourn the House
today we should be able to finish this
important business.

PROF. CHANDRESH P. THAKUR (Bihar):
Madam, the proposed Amendment gives us
an occasion for serious national introspection
on the misuse of social and
equalities in the

economic in-

the effective
ways to eradicate it. Deprivation, whether of
social kind, leads to
suffering; but worse, it generates social divisive-
ness and tension. It strains the entire '
legal

country and
or of economic

political,
and administrative
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[Prof. Chandresh P. Thakur] system, as we
are painfully witnessing in this country. The
Statement of Objects draws attention, among
other things to three apescts: the 1956 wave of
conversion the ineligibility for statutory
concessions like reservation in services and for
seats in Parliament and Legislatures and non-
statutory concessions like education, & thirdly,
that religious conversion does not alter the
social and economic conditions of the
converts. Now, it is a tribute to the Buddhist
religion that it gave a message of hope and
attracted a section of a large number of people
to seek its social umbrella. I would, like to
quote Pandit Jawaharlal Nehru on this aspect:

"Buddhism subserved the important
function of 'social and spiritual revival and
reform in India. It infused a breath 'of new
life in the people, it tapped new sources of
popular strength and released new" talent
and capacity for leadership’ Unlike
Brahminism, the universa-listic perspective
of Buddhism was
probably more suited to the needs
of expansion of trade or industry. It
became the dominant religion of
India. It continued to occupy this
place of pre-eminance up to the fifth

"

century A.D..........

Pandit Nehru says in his Discovery of India:

"But subsequently both Brahminism and
Buddhism  deteriorated and
practices grew up in them. It became difficult

degrading

to distinguish between the two."

[RAJYA SABHA |

Orders (Amdt.) 348
Bill, 1990

Madam, the point I am trying to make is that
in search of social equality people try to
change their religion. But how is it that this
thought is generated in the practitioners of one
religion who earlier affirmed to that religion
and sought relief in conversion to the other
religion? Again I would like to draw the
attention of the House, Madam, to another of
Nehru'a comments:

"Loss of political freedom, the loss of
flexibility of mind, the rigidity of social
structure constitute a chain suggesting that
“the social structure id the primary
variable, the inflexibility of mind an
intermediary variable and the loss of free-
dom i, the consequence."

Probably this was the inevitable result of
the growing rigidity, that is, our slavery was
the result of the growing rigidity and
exclusiveness of Indian social structure as
represented by the caste system of the
Madam,  Gandhiji
responded in an extremely imaginative way
and led the Indian society on a refreshingly
positive path. He intervened successfully at a

dominant  religion.

very sensitive time in the history of India.

Madam, striptures do  not
discriminate between members of the same
religion. Only the perverted practitioners of

these noble religions bring distortions in

religious

narrow calculation, as we have heard, and this
is not confined to one religion, this has now
pervaded all religions. Religious thoughts
enliven our soul and lift our thinking to higher
planes. They provide intellectual richness and
philosophical fer-



249 Constitution (S.C.)

vour to the capable ones. They bring deeper
and larger values in our lives to the fore. It is
saddening and sickening, Madam, to find that
religion and caste, which was initially
identified as the basis for division of labour
for economic reasons, has been converted into
a tool of calculated exploitation, a lower
instinct in the human mind for things which
were not for which these were initially meant.

Though this amendment, Madam, the
Government is trying to reach a certain
objective but this also raises certain uneasy
thoughts with regard to the circumstances
which led to the conversion initially, and then
still further uneasiness thought that why is it
that through this amendment the initial
converts are being sought to be again
protected? I am not against the privileges
being guaranteed. But I am raising a basic
question as to why this society is generating a
situation where people seek religious
conversions in the first place, and why the
economic processes of levelling up are
ineffective so that people are again going back
to seek the protection which initially they

denied to themselves under social garb?

Madam, there are some disturbing
possibilities to which I would like to draw the
attention of the House, of the country, and
particularly, of the Government which has
initiated in all these areas.

First, the religion which was nor-mally
without caste is being perhaps subjected to
the handicap of intra-religion division on
caste lines. Secondly, it could encourage other
groups of people to seek similar pri-

[ 8 MAY 1990 ]
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vileges. I am not opposed to that but I am
trying to suggest that today the Buddhists,
tomorrow Christians, and then why not
Muslims why not other social groups? So this
will have a cascading effect and is going to
create complex problems in the society. And
what is the way the Government can try to
dissuade and bring salutary impact in the
society? The third posibility, Madam, not an
unlikely possibility is of a thrust towards con-

version.

I would like simply to draw the attention of
the House to what happened some time back in
South India in Meenakshimpuram and other
places in Tamil Nadu. (Time bell rings)
Remember the Hindu backlash when a large
number of Harijans opted for mass conversion
to Islam in Meenak-shipuram in Tamil Nadu
and then in Madurai when a group of Harijan
chose to become Muslims under thoi
circumstances. 1 have nothing agains
individual choice of change of religion. I am
trying to draw the attention of the House and
of the Government towards a situation which
encourages this kind of thinking, which creates
a lot of divisive possibility in the society at

large, and there is no end to this direction.

Finally, Madam, what I would like to
suggest is that this country is an outstanding
case of constitutionally providing reverse
discrimination. 1 remember in the sixties and
seventies when I was in the USA, teaching, |
was invited to several churches to speak on
the processes of reverse discrimination and
what is caller affirma-ive, positive
discrimination which
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[Prof. Chandresh P. Thakur] India has tried
through the constitutional process. India was being
applauded and yet what we find today is that it has
not served the purpose. The fact that it has not served
the purpose is proved by the number of extensions
that we have given to reservation—m first ten years,
next ten years and another ten years. They are
welcome steps. That also shows how inadequate are
the efforts which continue to remain ineffective and
we have to come back to the Parliament for further
extension. Today we are seeking amendment to the
Constitution to provide additional protection to those
who initially had it but now have been deprived.
(Time bell rings). Madam, the question is how we
bring social 'as well as economic equality in the

society? In my humble opinion, economic
deprivation is the genesis everything. Maybe, m,
training in economics is giving me this bias. But I
am suggesting this proposition. Ag a result, if the
Government policies and programmes accelerate
the"process of economic levelling up, things will
have a salutary effect on their own. Therefore, let
the Government constantly move towards facilities
of the kind and assistances of the kind which will

accelerate the process of economic levelling up.

Madam, in the end, I would like to say that if
every Harijan acquirer the competence and the
capabilities of the kind that Mr. Ram Vilas Paswan
possesses, social esteem will not have to be
requested for, but it will come automatically. So the
question I am raising to Mr. Paswan is how to
create many more Paswans through the social
process, through the educational process and
through the child-rearing process so that the society
will begin to respect those categories and not
continue to discriminate against them because of
the accident of birth. Madam, let us look forward to
the positive instruments of development. They are
not only confined to economic ones. What about
our child-rearing practices? What about the
symbols in
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the society? What about our educa
tional system? What about the faci
lities with regard to access to educa
tion? If all these things are there,
perhaps we will not have to come back
for further amendments of this kind.
Whatever has gone in the history is
history. Tomorrow perhaps we may
not have to come with further amend
ments of the kind which the Minister
i; seeking now. With these words, I
would like to draw the attention of
the Government and of this House to
these aspects again, and invite them to
join me in the basic submissions that I
am making without opposing the intent
of the proposed amendment. Thank
you, Madam.
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In the Statementof Objects and
Reasons, it has been stated:

"Various demands have been made, from
time to' time,' for ex-

tending all the concessions and facilities
available to the Scheduled

Castes to them also on the ground that change,
of religion has not altered their social and
economic conditions."

If that be the reality, if, in the case of
Muslims, in the case of Christians, change of
religion' has not altered their social and
economic conditions by parity of reason, it
should have been here.
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SHRI G. G. SWELL: May I add that
Christianity is also an Indian religion? "It came

to India two thousand years ago.
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SHRI V. NARAYANASAMY (Pon-
dicherry) : Madam Deputy Chairman, in the
name of supporting the Bill, Shri Pramod
Mabhajan is opposing the Bill. He is giving a
new theory about the principles behind the
Bill. Madam, it is a known fact that the Lord
Buddha is considered as Hindu avtar.
(Interruptions)—History will say.

As far as the Bill is concerned, I support the
amendment that 1 have my strong
reservations the way in which had been
announced by the Prime Minister. Before the
Assembly elections were held he went to
Bombay. There he announced that he is
accepting that the' Neo-Buddhists will also be
given

SHRI V. GOPALSAMY: Your leader went
and announced in every State crores and

crores of rupees before the elections to Lok
Sabha were held.

SHRI V. NARAYANASAMY: The
National Front Government... (Interruptions.)

THE DEPUTY CHAIRMAN: I would
request the Members not to interfere. Please
do not interrupt. Your party would have the
time to say on the Bill. Allow him to speak,

SHRI V. NARAYANASAMY: The
National Front Government wa? fully aware
that there is going to ba Assembly election.
So. the Prime Minister goes and announces in
a public meeting that the New-Budhists will
also be getting the benefits of Scheduled
Castes. In principle 1 agree with the
amendment but I oppose the way in which it
was announced by the Prime Minister to woo
the Neo-Buddhists for the purpose of getting
their votes. I hope the present Government
will not repeat the same thing in future.

[ RAJYA SABHA |
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The second point is that there is a heavy
demand from some sections, especially the
convert- Christians, that they should also be
given the benefits as the Neo-Buddhists are
being given by the Government. I would
submit that in the Statement of Objects and
Reasons it has been stated that there is a long
pending demand by the Neo-Buddhists. They
should also get the facilities available to 7.00
P.M. the Scheduled Castes. The same demand
is there from the people of Christian Commu-
nity who are converts, It is a sorry state of
affairs. There are two brothers in a family.
One brother is belonging to the Scheduled
Caste community and the other brother
converts to Christianity.

THE DEPUTY CHAIRMAN-. That story
was told by Mr. Jogi. You tell another one.

SHRI V. NARAYANASAMY: Ma-dam, I
am coming to that. I am telling you about the
sentiments of the people. The sentiments do
not vary from one State to another. I am talk-
ing about my experience in our State because
in our State we have the legacy of the French
rule where people converted to Christianity.
Therefore, I would like to submit that we have
been getting representations from the people
belonging to the Christian community. In this
respect, I would like to say that in some States,
the State Governments are extending the
benefits to such Christians who have been
converted from the Scheduled Caste
community. But they are not getting the
benefits that have been given by the Central
Government. Therefore, on behalf of the
people of my State and also the Christian com-
munity living in various other-States, I would
like to urge upon this Government that when
they are extend-ing these benefits to the neo-
Buddhists, why not extend them to persons
who have been converted from the Scheduled
Castes to Christianity. As the Minister has
stated, he could have a dialogue end the
Government could arrive at a consensus.
Those
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benefits should be extended to them also
because a lot of Christian institutions and
people are large have been claiming that these
benefits should be extended to them.

With these  words, I support the Bill.

THE DEPUTY CHAIHMAN:
Gopalsamy.

SHRI v. GOPALSAMY::
Chairman...

THE DEPUTY CHAIRMAN: Now please
take only two minutes.

SHRI V. GOPALSAMY:
kindly give me ten minutes.

Shri

Madam, Deputy

Madam,

THE DEPUTY CHAIRMAN: Your
party's time is eight minutes.

SHRI V. GOPALSAMY. You give me two
minutes more. While supporting this Bill, I
would like to congratulate this Government.
Madam, I have been demanding on the floor
of this* House that the portrait of Dr.
Babasaheb Ambedkar should be unveiled
in the Central Hall of Parliament where the
Constituent Assembly met since December,
1946 till 24th of January, 1950, where
deliberations were made, where Dr. Ambedkar
exercised his brain to give solutions for ever
so many problems, where the Hon,
President of India addresses Members of
Parliament, where the meetings of the political
parties take place, and also where the walls are
decorated with the portraits of the Father of the
Nation, Mahatma Gandhi, the Jewel of
India, Pandit Jawaharlal Nehru, the Lion of
Bengal, Subhash Chander Bose and other
eminent leaders of this country. I have been
making this demand repeatedly on  the floor
of this House that the portrait of the
champion  of social justice, Periyar, and the
portrait of Dr. Ambedkar should be unveiled.
Therefore, I would like to congratulate the hon.
Prime Minister, Mr. VI P. Singh, for unveil'ng;
his portrait. Who else could have taken this
credit? And of course, 1 think, Mr
Naryanasamy and others
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will not say that it was also.for; elec-;ion
purposes because the elections we over
You could have done this. M/ these years you
never pared about having the potrait of Dr.
Ambedkar, in the same very hall where he
gave valuable speeches...

SHRI M. M. JACOB: Mr. Gopalsamy, Dr.
Ambedkar's statue is always standing outside,

[The Vice-Chairman (Prof. Chan-aresh, F.
Thakur) in the Chair].

SHRI V
inside the

GOPALSAMY: But not
Parliament in the Central
Hall where the portraits of all the
top leaders of this country had been
unveiled. You missed it. They have
done it. So I congratulate them
Sorry, Sir.

THE VICE-CHAIRMAN (PROF-
CHANDRESH P. THAKUR)- Put on your
glasses.

SHRI V. GOPALSAMY: Mr.
Chairman..........

Vice-

DR. G. VIJAYA MOHAN REDDY
(Andhra Pradesh): With Professor
there, you can take more tone as he is very
considerate with students.

THE VICE-CHAIRMAN (PROF-
CHANDRESH P. THAKUR): Now you are
wearing the glasses.

SHRI V. GOPALSAMY: Sir, I was listening
to the speeches made by the Members
belonging to various political parties. One
thing I want to 1*ut on record very clearly,
make It crystal clear that the discrimination
still exists against those people. Whether they
are Christians or Muslims or Buddhists or
Sikhs, a Harijan is a Harijan. Whether one is a
Christian Harijan or a Hindu Harijan, there is
no difference.. The same stigma is there, Th",
same social boycott to which they are
subjected, is there. | am coming from a village.
In my village a Hindu Harijan could get be-
neflts from the. Government. We are
giving,free houses and free sites to construct
their houses. The Hindu
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Harijan gets free land and free house. But has
neighbour who is no different from him in
every respect, does not get the benefit. This is
the condition. Therefore, there is a demand
from the Scheduled Caste Christians that the
same facility and concessions which the
Scheduled Caste Hindus get, should be given
to them also. We are a secular country. What
does secularism mean? There should not be
any discrimination between religious. But
there is discrimination.

Sir, it is a painful paradox that the
Scheduled Tribes, irrespective of their
belonging to different religions, haying
different religious beliefs a,d practices, are
given equal status and benefits. One may be a
Christian, one may be a Hindu, one may be a
Buddhist, but if one belongs to any of the
Scheduled Tribes, one gets all the benefits. Sir,
it is not only that it is a paradox, but it is
hypocrisy. The people belonging to the
Scheduled Tribes are getting the (benefits
despite the fact that they are Christians. Why
should the Christians who afte Scheduled
Caste Christians, be denied these privileges
and benefits? This is the question before us.
We have to decide it. It is high time we
decided it.

We speak about protection of minorities.
Our hon. friend, Mr. Pramod Mahajan, was
telling that people could not try to have
benefits both as minorities as well as the
Scheduled Castes. .Minorities do not enjoy
any reservation facility in this country. On the
other hand, for centuries these people have
been suppressed, oppressed and harassed in so
many respects in the name of religion. The
same stigma still continues. Therefore, these
people who belong to Christianity seek
protection and equality before law. It is high
tim, they are given to them. This is not for any
party politics. Particularly in the southern
States, 40 to 50 per cent people in most
villages are converted

[ RAJYA SABHA ]
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Christians, They have the same living
standards, and in the society they do not
command any more respect than their Hindu
breathren. This is the situation there. But he is
denied benefits which the Scheduled Castes
people as Hindus are enjoying. When they are
enjoying these benefits, these Christians do
not get this privilege, Therefore, now they are
demanding justice. They are not begging for
any privilege It is a question of justice. When
some people are denied benefits in the name
of religion, then we have no right to speak
about secularism. Then the word secularism
should be deleted from the Constitution.

Secularism means equality irrespec tive of
religion. He may be a Hindu, he may foe a
Christian, he may be a Buddhist, he may be a
Parsee or he may be somebody who does not
believe in God. That is secularism. Unless you
recognise and agree with this principle, that
we live in a society which treats equally all
the diverse religious groups, the feeling of
oneness will never materialise in this country.
Therefore, I would like to urge upon this
Government to evolve a consensus. The
Scheduled Caste Christians particularly in my
State, in the Southern districts, live in a very
deplorable condition,

SHRI P. SHIV SHANKER: Why do you
discriminate and talk only about your State.

SHRI V. GOPALSAMY: No, I
want to say this is an example of the
conditions throughout the country. It would be
pertinent on my part to quote the Father of the
Nation in an article in Harijan dated 26th
December, 1936. I quote:

"Whether the Harijan is nominally a
Christian, Muslim or Hindu, and now Sikh,
he is still a Harijan. He cannot change his
past inherited from Hinduism so- called. He
may
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change his God and Call himself a Catholic
Harijan or a Muslim Harijan or a neo-
Muslim or a neo-Sikh, but his
untouchability will haunt him during his
life-time."

This holds good even today. Therefore, I
would urge upon the Government to extend
those facilities to Scheduled Caste Muslims
also. The (Mandal Commission's Report and
so many other reports elaborately dealt with it.
Since the time at my disposal is very short I do
not want to elaborate it. further. But, Sir, this
is the time to extend the facilities to others
also. We all support this. I do not want to link
this because tomorrow is Buddha Purnkna and
this Bill should be passed. We are also cele-
brating Dr. Ambedkar's centenary, So, once
this Bill is passed, do not think the cries of the
Christians you will hear no more thinking that
it is all over and you have solved the problem.
This sort of attitude should not come in the
minds of the people ruling here. That is why I
emphatically urge upon this Government to
consult the leaders of varous political parties
and come to a decision and bring forward a
Bill very soon to extend the facilities to all the
Scheduled Caste Christians. If you pass the
Bill to extend the facilities to all those people
who are embracing all faith, then only this
country will be called really a secular country.
With these words I conclude,

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I would like to
draw the attention of the Minister to another
kind of inequality in this House. That is the
lung power inequality. Mr. Gopalsamy is a
practitioner of inequality in lung power. I
hope there will be some Governmental
solution to that.

SHRI V. GOPALSAMY: Sir, is it a tribute
or an insult?
SHRI G. SWAMY NAIK (Andhra

Pradesh): Mr. Vice-Chairman, Sir, I support
the Constitution (Scheduled

[8§ MAY 1990]
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Castes) Orders (Amendment) Bill 1990 with
regard to extending the reservation benefits to
Scheduled Caste converts to neo-Buddhists.

I welcome wholeheartedly the decision of
the Government in respect of the reservation
for neo-Buddhists with a sense of fulfilment of
this responsibility towards the socially and
economically down-trodden sections of the
society. The neo-converts were patronised by
Dr. Babasaheb Ambedkar, who was the
architect of India's Constitution to ensure that
their national integration feeling wag not hurt.
The social upliftment of Babasaheb Ambedkar
was commendable and I strongly urge the
Government to fal low the path shown by him
specially for weaker sections, Scheduled
Castes and Scheduled Tribes.

Babasaheb was fully convinced that
untouchables would never receive just
treatment in Hindu dharma and Hindu society.
He renounced Hinduism because he was
attracted towards Buddhism due to its moral
basis of equality, justice and wide basis of
humanitarianism. Buddhism teachers 'Prajna’,
'Karuna' and 'Sa-manta’. He visualised that
religious conversion was essential to rouse the
rational consciousness of man against
religious hypocrisy and dishonesty. It was a
revolt against the  suppression and
enslavement of humanity.

Babasaheb reminded his followers of his
vow taken in 1935, I quote "Even though I am
born a Hindu, I will not die a Hindu". He had
the satisfaction of having accomplished a
great deal in establishing the revival of
Buddhism in India. He said that to spread
Buddhism was to serve mankind. In
Maharashtra  State "Neo-Buddhists" are
already treated on par with the other
Scheduled Castes. Why not other religious
converts like Christians and Muslims also not
be extended such benefits on social and
economic conditions? The Government
should also think of ways to uplift those non-
Scheduled Castes $nd
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non-Scheduled Tribes of the Hindu society
who are economically socially and culturally
backward.

Sir, after the passing of the Scheduled
Castes and Scheduled Tribes Order in 1950,
several amendments have been made in it.
There was a community of Scheduled Castes
in one State which was considered to be
Scheduled Tribes in another State. The
Scheduled Castes and Scheduled Tribes
Amendment Act No. 108 was enacted in 1976
in order to remove the area restriction'. Later
on, such amendments were passed in respect
of Mizoram, Arunachal Pradesh, Goa; Daman
and Diu. I would request the hon. Minister
kindly to introduce, as early as possible, a
comprehensive revision of Scheduled Castes
and Scheduled Tribes list.

To give another instance, there is a
community called Banjaras. They are tribals
of India. In Maharashtra State, Madhya
Pradesh, Uttar Pradesh, Tamil Nadu and
Kerala, they are placed in the backward class
list whereas in Andhra Pradesh, Orissa and
Bihar, they are in the Scheduled Tribes list but
in Delhi, Karnataka and Himachal Pradesh the
Banjara community is treated as Scheduled
Castes. I would urge upon the Go-vernment
that this community should be treated as
Scheduled Tribes throughout the country and
I shall be grateful if this is accepted at the
earliest.

Sir, I would like to say that there was a
suggestion from the Punjab and Haryana High
Court that the Government of India should
transfer Vimuktj Jatis from the list of
Scheduled Castes to the list of Scheduled
Tribes. It was a good suggestion. The people
belonging to Vimukti Jati have filed a writ
petition in the Punjab and Haryana High Court
in this regard vide suit No.. 132 of 1975 at
Chandigarh. I therefore support that Vimu-kati
jati should be treated as the Scheduled Tribes.
Sir, finally, I request that the Government
should introduce a comprehensive Bill ~ for

[RAJYA SABHA]

Orders (Amdt) 368
Bill, 1990

amending the list of Scheduled Casies and
Scheduled Tribes during the current Session
of Parliament so that no discrimation is
perpetrated on the community and its people
who constitute a population of more than 5
crores. With these words, Sir, I conclude and 1
thank you for giving this opportunity to me
and I support the Bill.

SHRI SHABBIR AHMAD SALARIA: Mr.
Vice-Chairman, Sir, the Bill which seeks to
confer the status of Scheduled Castes and the
benefits available to the Scheduled Castes, to
the Buddhists who are converts is a welcome
measure and we support this Bill. But the
submission is that the Bill is accompanied by a
statement by the Minister and the statement
makes it very clear and that clinches the issue.
It says: "Neo-Buddhists are a religious group
which has come into existence in 1956 as a
result of a wave of conversions of the
Scheduled Castes. Upon conversion to Bud-
dhism, they became ineligible for statutory
concessions like reservation in services and of
seats in Parliament and State Assemblies and
non-statutory concessions like educational
scholarships Various demands have Deen
made, from time to time, for extending all the
concessions and facilities available to the
Scheduled Castes to them also on the ground
that change of religion has not altered their
social and economic conditions. As a matter of
fact, non-statutory concessions of the Central
Government available to the Scheduled Castes
have been extended to Neo-Buddhists. As they
objectively deserve to be treated ac the
Scheduled Castes for the purpose of various
reservations." This is the statement of objects
and reasons. And then it is said that
notwithstanding the change of religion, the
socio-economic conditions continue to be the
same. If that premise is granted in case of Bud-
dhism does not admit of casteism, that is true
of Christianity that after conversion to
Christianity, although in
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theory, casteism will not exist. Similarly,
when you convert yourself to Islam, then
according to the theory of Islam, casteism
ceases to exist but ground realities are
different. When a man is a Muslim and he is a
convert, as happened in Meenakshipuram —
most of the Muslims here in India are
converts—they have their own old traditions
and their old castes with them, A Muslim of a
higher caste will not marry his daughter to a
Muslim of a lower caste. That taboo continues
to exist. There are Muslims who are
scavengers. They constitute a class by
themselves in the Muslim society. This is a
hard fact of life. Similarly, there are Muslims
who do menial work in Kashmir Those people
are nailed Char as in Punjab and they are not
treated and the social stigma continues. Their
economic conditions continue to be the same,
Therefore, once the premise which the learned
Minister has laid down is conceded in he case
of Buddhists, is conceded in the case of Sikhs,
it has to be conceded in the case of Christians,
it hat to be conceded in the case of Muslims.
Sikhism also was a wave of reform and it
meant that all persons, irres pective of their
profession, should be treated as equal. But in
actual practice, those Sikh gentlemen, who
belonged to the lower strata of society
continue to remain in that very strata It might
have been an effort on their part to come to a
new religion so as to seek equality but
equality never came and what they wanted
never took place and the disadvantages with
which they were confronted continue to
confront them.

Then the second thing which has 10 be
taken into consideration is the Constitution of
India has come into being since long and the
Constitution clearly provides that there shall
be no discrimination amongst the citizens of
India on the ground of religion alone. If
therefore the religion of Islam or the religion
of Christianity becomes a ground for denying
to a section of society, though it be backward,
though itbe discriminated
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against, though it may be carrying social
stigma with it a ground for rex using them an
equal treatment as given to others, who
belong fo the Hindu religion or to the
Buddhist religion or Buddhist religion
because they are Muslims would be against
the provisions of the Constitution and when
any Bill passed by this august House goes to a
court of law, it will iioi stand the test of the
Constitution. Therefore, we have submitted
an amendment to it which follows as a natural
consequenee 01 what has been said by the
hon. Minister, that is the statement of the
Government and there is no escape from the
conclusion that the Christians and the Mus-
lims should aiso be recognised as Scheduled
Castes entitled to those beneuts. Wherever
they belong to such profession, when the
Hindus carry it with them, they are called
Scheduled Castes, if that is the con-

million, then 1 submit, in the name of
equality; in view of the provisions of the
Constitution, they should be declared to be
Scheduled Castes entitled to those benefits, by
an order which the President issues in accor-
dance with Article 341. Moreover, a
controversy has arisen, a sort of legal battle
which the House has tried to share. But I will
make it clear that the term 'Scheduled Caste is
not de-nned in the Constitution. The term
scheduled Caste,' advisedly, is not defined in
the Constitution. Efforts have been made to
link this term with a particular religion. But
those

efforts cannot change what the Con-; titution
says. The Scheduled Castes have to be
determined with reference to the ground
realities which exist in india. They are not to
be found as defined in the Constitution. The
President has to declare, under Article 341, "I
declare Mr. so and so to be such and such
category of person, to be a Scheduled Caste".
Under the circumstances, there would be no
difficulty in declaring a person belonging to
the Eudflhist region as is being said now, or
belonging to the Christian religion or
belonging to the Muslim religion as a person
who belongs to a Scheduled Gaste because the
de-
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claration confers upon him those
benefits which accrue to him. Now, it may
be said, "Why did these, people' change their
religion? Why did they change their religion?
If they were Hindus, why did they become
Christians or Buddhists?" i tell them,
change of religion takes place because of the
question of faith. It may be because
somebody likes a particular religion, it
may be because there was an urge
for equalty; orit may be Dbecause
there was a backlash of the injustice
being done to them for centuries in the particu-
lar society or the community in which they
were  existing. But  whatever they did
should not cloud our vision when we are to
decide whether they are continuing with the
taboo, the stigma, the social injustice, the
social backwardness; the economic back-
wardness, with which they were confronted
before their conversion. Therefore, 1
have placed before this hon. House an
amendment  to this and I have said that
wherever the words 'who is not a Hindu, or a
Sikh', the further words 'or a Christian or a
Muslim' should also be there. This, I submit, is
a natural consequence, inescapable corollary,
which follows from what the Minister has
said.

With these words, I would say I support
this Bill and I say that it should be passed.
It is a very happy thing that after all, the
National Front Government has done what had
to be done long long ago. What [ submit
further is, in order to do justice, the
hon. Minister who is well known for his
efforts to bring about amelioration to the
people, for his efforts to bring about a
reformin the society, should kindly
consider the case  of Christians and
Muslims who, basically, are Scheduled
Castes, but are converts to Islam or to
Christianity. They should also be given
these benefits. The fact  that they profess a
particular religion should not be a taboo,
should not b, a stumbling block in their
way. With these sub-
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missions, I thank you and I support the Bill.

SHRI THOMAS KUTHIRA VAT-
TOM (KERALA): Mr. Vice-Chairman, I
am glad that the Govemment has  come
forward  with a Bill to extend a statutory
benefit of  the Scheduled Castes to the
Neo-Buddhists. But I, along with a few Mem-
bers, have given an amendment to the Bill for
extending these benefits to the Scheduled
Caste converts to Chris tianity and
Muslims also. Sir, the Scheduled Cast,
converts to Chris tianity who constitute only
a microscopic minority spread all over India
are living amidst the majority society and its
traditions. They are taken by society at large
as members of the same social olass. They
are in abject poverty and  are ill-treated
like others even within the Churches. As such,
Christian  converts from Scheduled Castes
are also in need of the benefits available to
their Hindu or Sikh brethren. Since they
are of the same  stock and descent,
the change of religion does not change the
social, educational, economic and -cultural
conditions of the converts.

In view of the foregoing, I earnestly appeal
to this august House to take note of this
situation and amend the Bill to extend these
benefits to Christian converts and Muslims
also.

Thank you

FArd wfawt Nuat FRE HERD
sifaar pAgiae tfasixs (80@T),
fadas, 1990 F1 BIAT WAHIEA AT
qudd 3% % fau T fox §4iaT
pafigT X anda | F fag ¥
gai o @l g § ) advem H
gt gt #f Un fq@rgaraata sit
F aeqaid T Agd amd &
FEA fr Slo A1aT algg mvade?
T4 W maledi & 2g9< 9 Ffaw
Faad W @AY § I AT
e wla § qure, afex Wi T
5 fggig & o aFm w1 eatiRE
F&F AGA U FLa HB1 M FTH
3@t & 1 In fagos §F AAW §
& olowt adgqy qmE AT AR
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We treat some men as goods and some others
as dogs. This is the reality in so many
aspects of Indianlife.
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Wi gresie T sggmfear
YIOHE 4T G & 1 WY IS &I

T A wFE imqaﬂ' uat & §
5 == {rjas ¥ wge frayw B
0T TEAT AEa FIT FET 2NL ...
(wrger)
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He is giving wrong information to the House.

He is giving wrong statistics to the House.

g 208 1 age ety
AT N Ffem i
THE DEPUTY CHAIRMAN
Please do not interrupt him.

IrENRY . wggarfear o, Jqw
SRR IR TE L TR -
§ & welt ft worr grary 2
?. A9 AT T Syede Tz a8
AT VA 1 5 7 Fargd | ma Wy
Az wrgd

L i wrifem
fedt wat # 'Tf:aE NI Fr oA
agwIT adt 8 1 (s@ urw) wrw ag
ART AFR T A, W [T Ty )
.. (swam)

SHRIJ. S.RAJU (Tamil Nadu): This is
political mileage.

st 8 Teity R RE
LU (N nacf'%?% Wa%_'ﬁ

ot o tanto Q1 ot & Wt afis-
AT ET AW 1@ ¥ A o age-
"l SIeSR § @y #t w9 frar
¢ Afer .. (eram)

THE DEPUTY CHAIRMAN: Please

do not interrupt him.

it uwm Fam qreer: # 9w avwre
B AF ¥ BT W@ E MA wEe,
AZAIriAAT FY WY YL =@ §
@R faww frfadae wd 1 e
%ﬂ?@} E R, 93 geche @i
st s ?

S gavm o st
FH A9 ATy 5 3500 WaR few
aw B E?

THE DEPUTY CHAIRMAN; If he made a
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=t g tfar: 98
qifafess mwag::!%. g ..
(=gaym) -

A wm Ry qreaw
WY @ orfefews mew g,

Ido,not know whatis political.
(Interruptions)

ety - & st g fo e &
IS 43t W &, WA oo at A 99
H =rfgw ¢+ i, om a0

=it tww fastre araenw - 3R oy
samr f& ad a®F 490 WG Hag
detr Ay ST Ay, 3200 A F
M FGH § | Ay @ B AT ERY
AsAr aE ) A AW ¥
faatef iy A% gaeF 4 oo
THATT B ¥ 73 W F T AT
i are ¥ geg gmd diwar g b
fav 9 rgmar % & T sraw
A F | A e AT 8, A
R amdn s sy gwid A
qiE@r g ¥ wm § W gu §
AT 7T g ged ST w7 ssEar
A, fagd & ag g S8 ow AT
MNT #T 7 5

ot diter amt (ST N3w) ;A
T T ¥ FF qz ardiw B
¥ oa@ wT o 3@ awe @ v
@S § ... (W)

Tro AT qd (I NEW) ¢
A gz F oaat o wr e
Aarda wiw § gw A w1 T A7
9 aaf o1 73 W 7 AT H I
1 T D

st Areee gat - 4F @ @A &
R

THE DEPUTY CHAIRMAN; He is
replying. Let him reply.

ot T fyarm gqrag™ Ay AR

R 9T v A oradt o ..,
(vream)

qrawaht : A, #5 [0y agar
f& o aifae | sEra ¥ ffaga

mistake, if h, is deceiving the House, go for
privilege, and then h, will face it. But do not
interrupt him. it doeg not concern this BUI,



385 Constitution [ MAY 1990]

-y LYt wraaw o AR S
g ax & fwowmE oA ¥ oW
sty faws v, GwEr Any
FIRT WAL AST T @I AT A qt
S19FT §F W Ay & e 2

w1 qvm fag (@) : gare 9
CARE TN (B L A B LS
RRTIE & AT A s{"‘r:: t_ra':f‘ff‘ﬁ'fﬁ
AT A AT alw W ® &

300 BM.

ofY 21w foeR TRRR: FAL atfqui
% Uil 14 TG g | E e
i s ¥, weAft FET &
et Hfim wE & .. (TEEW)
Ay TRy vimr de 0 nggmilEar
Hrge, M Ay FR ¥ A 7
2r, sEEFC F;y AW WA
wurfiy ¥ & wnemr fwey T 4T
(eorgara}
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F1 7z aw § w7 fafeaw = g,
fax 0% @, wiewfa ®F & agl
¥ ogw o fadyw dug § 9 @i
& g wAEAS & & T oW S ong-
gfag sife & o § W F@T
§ § 3w ¥Ew i W uw &sdweg
afE | wEr fawmr i o@iw
mfmg ¥ ¥ ¥ @15 2w am 93
TR To AT W §a S%d |

dd W ogw amig @mifami &,
qraTia GEET ST MIVIT SET BT
§T &4 mny AWy AT {5 deraly
a4, UF Y & T4 faw Fv a1g ;W
ar FeT FL 0

gragT

THE DEPUTY CHAIRMAN; The

1 question is:

"That the Bill further to amend the

Constitution (Scheduled Castes) Order, 1950,
and the Constitution (Scheduled Castes)
(Union Territories) Order, 1951, and to amend

. ,gi}a:tmid‘ fHE ﬂﬁﬁ“fﬂ‘gt * the Constitution (Jammu and Kashmir)

3@ gt g g?fq{q-;?; ¥ «& &1 Scheduled Castes Order,

1956,  the

. o Constitution (Dadra and Nagar Haveli) Sche-

Wt T e qreas ;AT e

faa Aafe. #ff @ @
(muﬂ ) DR 11 1] fa T{Eﬁ?n,
ager @& awwi geEne far

duled Castes Order, 1962, the Constitution
faqr ?... (Pondicherry,) Scheduled Castes Order, 1964,

fir and the Constitution (Sikkim) Scheduled
Iy Castes Order, 1978, be taken into consi-

o e .4 deration "
w3 gq werT # § v unm e
areT ey &7 uiyse ?1, il GETIR The motion was adopted.
# gaF ¥ W1 AEAgE ¥ FH T rgp DEPUTY CHAIRMAN; We shall

§ et W1 gaFr W@

faar B 1 gufRm & & %

il ﬂfﬁ“ now take up clause-by-clause consideration of
T the Bill Clause There is one amendment,

Eﬂﬁ +rE & wEAT Eel % E LE g_‘aTﬁ amendment No. 1, by Shri V. Narayanasamy.

g faed ardt g @3 & Wl
am & gares wE g

1
a‘ﬁﬁ‘_sﬁ" Mad-im, in view of the assurance

SHRI V. NARAYANASAMY:

mﬂﬁﬂ,‘t @[qmalga_- ST S A “given by the hon. Minister, [ am

TR wEtsA W

qrits  "9Ig4,

gy stoAavdt Eo L (swauw)
%“E'«‘T sy g & qE W Fe

# of mgr oar B g owOAD WERT

ﬂ'l"{!lfwtﬁ T’ﬁ net moving ray amendment,
A o gaifar aTg,
A sﬂafiﬁﬁl’ Faar s TR
'-'ﬁ'ﬂ’bf Gﬂ, Tﬁﬁ‘“ Eﬁl Rkl LIl an
moai 3 omedl waann Bt AR
frar & s g |a B gk el
ST T E S AR | T

. Clause 2 was added to the Bill.,

THE DEPUTY CHAIRMAN; There is
other amendment, amendment No. a, by

Prof, Chandresh P. Thakur,
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[The Depuiy Chairman]

proposing tie insertion of new clause 2A,
after clause 2.

PROF. CHANDRESH P. THAKUR:
Madam, I am not moving my amendment,
but I would like to say a few-words.

1 have heard the Minister's reply-If it is
true, if the intention behind his statement is
correct, he should be sportsmanlike and accept
my suggestion. It is not contrary to his
intention. If there is a risk of his losing his job
as a Minister, he need not accept, because |
would, not like him to lose his job. He comes
from my State and I would like him to remain
as a Minister.

AN HON. MEMBER: He is a good
Minister.

PROP. CHANDRESH P. THAKUR: He is
a good Minister. His intentions are right
although his political use of. the occasion is
unfortunate. I do "hope that the hon. Minister
and his colleagues in the Government will
keep in view that the country should gradually
move towards economic

odriers (Amdt)
Bill, 1990

bases for reservation and increasingly try to
see that no such divisive tendencies are
encouraged either through non-legislative or
legislative measures. In view of this
assurance, or, the likely "assurance,—I am
looking at his face; he is smiling—I am not
moving my amendment.
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Clauses 3 to 7 were added to the Bill.
Clause 1. the Enacting Formula and
the Title were added to the Bill.

Y T fsnm QAR @ RERAT, #
qeirs weat § 9 s

“gu g ¥ Av; frar @

The question was put and the motion motion
was adopted

THE DEPUTY CHAIRMAN; The House
is adjuorned till 11.00 A.M. day after
tomorrow.

The House then adjourned at six minutes past
eight of the clock till eleven of the clock on
Thursday, the 10th May, 1990.



